
THE 

LEGISLATIVE ASSEMBLY DEBATES 

(Official Report) 

Volume II, 1031 

(19th Fe1wuory to 11th Marci, 1931) 

FIRST SESSION 
OF THE 

FOURTH LEGISLATIVE ASSEMBLY, 
1931 

SIKLA. 
GOVE~"'T OF INDIA PRESS 

1831 
8 

Saturday, 7th March, 1931



Legislative Assembly. 

THE HONOUllABLF. Sm IBRAHIM R.umiTOOLA, K.C.S.I., C.I:~ 

Deputy President : 

MR. R. K. SBANJrlUKRAM CHm'TY, M.L.A. 

Panel of Chairmen: 

DIWAN BAHADUR T. RANGACHARIAB, C.I.E., M.L.A. 
Sm HUGH COOKE, KT., ML.A. 
MAULVl M'UJU.MMAD Y AKUB, M.L.A. 
RAJ SAHIB HABBILAS SABDA, M.L.A. 

Secretary: 

MR. S. C. GUPTA, BAR.-AT-LAw. 

Assistant of the Secretary: 

R.u BAHADUR D. DUTT. 

Marshal: 
OAPTAIN NUR AHMAD KHAN, M.C., I.O.M. 

Committee on Pu,blic Petitiom : 

Ma. R. K. SHANMUKHAM CHETTY, M.L.A., Chairman. 
Sm HUGH COCKE, KT., ML.A. 
Sm ABDUR &1mr:, K.C.S.I., KT., ML.A. 
RAJA BAHADUR G. KmsHNAlUCRABlAR, M.L.A. 
Mu,." MUHAlOW> SHAH NAWAZ, C.I.E., M.L.A. 

9 



OOlfTBJlft. 
,": 

VOLU;BrJE l~--19tk Feb~~~ary to 11th Marik, 1931. 

THuRSDAY, 19TH FEBRUARY, l~ " J 

Questions and AnswerS . . .. ' • . • •. 
Elt'Ction of Methbers to the Court of the Univ~ty of p,elbi .. 
The ~ailway Budget-General Diseussion 

HOND.A.Y,23RD FEBRUARY, 1931-
Mt'mber Sworn 
Questions and Answers .. 
Unstarred Questions and Answers 
The Railway Budget-List· of Demand&-
Demand No. I-Railway Board-Retrenchment 

TUESDAY, 24TH FEBRUARY, 193:}.-
Questions and Answers .. 
lfotion for Adjoumment-.-S1lRIJD&1"y Trial and Exeeotion of 

Habib Nur at Peshaw&1'-Leave granted 
The Railway Bud set-List of Demand&-cottfd. 

Demand No. l-ltailwa:y Board-cOfild. 
Retrenchment-cotl~ld. '. . . . 
Representation of Muslims in Railway.8ervieaI •• ' • , 

Motion for Adjournment-Summary Trial aDd Eueution of 
Habib No'l' at Peshawar-Adopted 

WEDNESIM.Y, 25TH FEBRUARY, 1931-
Questions and Answers 
Unstarred Questions' and Auwers 
Bill passed by the Conneil of State laid on the Table 
Message from the Council of State 
+he Railway Budget-List of Demand&--cotttd. 

pemand No. I-Railway Board--cottId. 
J:epresentation of Muslims in Railway ~ 

R&ilway Administration • • • • 
Construction of a New Railway between Kollengode aDd CoeIUn 
Indianisation of the Railway Board . . . . ., •• 
Grievances of Third CI888 PB88engers 
Illdianisation Policy in the Railways 

TIIUJISDAY, 26TH l~~, 1~3.l.,.... 
Statement of Busin;' •• 
The Railway Budget-List of Dema.nds-COtIeW. 

Demand No. l~BaiI ... y BoanIo-ooIlClcl. 
Indianisation Poliey in the Railways • • • • 
Lease of the BeIipl ad liDrill W-.ru Bail.,., 
Remo<1elling of the Patna Junetion Railway Station 

~ LeoLAD 10" 

PAGIl8. 

001--1007 
1008 

100S-1060 

1061 
1061--1099 
1099-1110 

1111--1149 

1151--1160 

1160 

1161-71 
11~1204 

1205-24 

l2a5--43 
1243----44 

1244 
l26Ii 

l~ 

~ 
~ 
l26t-74 
1274-76 
127«S-95 

PjGa . ' 
1.297 

1297-1307 
1 '130'lLI0 

1310-12 
I, ! 



ii 

THURSDAY, 26TH FEBRUARY, 1931-cOtat4.' 
The Railway Budget-List of Demands--concld. 

Demsnd No. I-Railway Boa.rd-concld. 
Recommendations df the Public AcconntsCommittee not' 

given effect to 
Maladministration of the Assam-Bengal Railway 
Railway Board's Educational Policy with Reference to Pay 

of Railway :Middle School Teachers in ,the United ProvincE!!' 
Inadequate Facilities for Training of Indian StudentlJ in 

Railway Workshops 
Policy of Central Publicity Department 
Future Constitution of the Railway Board 

Demand No.2-Inspection 
Demand No.3-Audit 
Demand No. 4-Working Expenses : Administration 
Dcmand No. 5---Working Expenses : Repairs and Maintenance 

and Operation 
Demand No.6-Companies' and Indian States' Share of Sur-

plus Profits and Net Earnings 
Demand No.9-Appropriation to 'Depreciation Fund 
Demand No, ll-Miscellaneous Expenditure 
Demand No. 14-Working Expenses (Strategic Railways) . 

Expenditure Charged to Capital. 
Demand No.7-New .ConstnJ.ction 
Demand N o. s---.O~n Line Works 
Demand No. 15---New Construction and Open Line Works 

\ Strategic Railways) 

. Other Expenditure. 
Demand No. 10-Appropriation from Depreeiation Fund 
Demand No. 13-Appropriation from the Reserve Fund 

SAa'VlIDAY, 28TH FEBRUARY, 1931-
Member Sworn 
Presentation of the General Budget for 1931-32 
The Indian Finanee Bill-Introduced 

MONDA¥, 2ND MARCH, 1931-
Members Sworn 
Questions and Answers 
Unsiarred Questions and Answers 
Message from the C<luncil of State 

, .. 

Election of Members to the Public Accounts Committee and 
the Governing Body of the Imperial CouneilofAgrieultural 
Research 

Statement laid on the Table .. •. 
Election of Members to the Governing Body of the ladian· Ra· 
~ Fund Ass9!liation '. • ' •. 

F,lection of Members to the :Central ,Advisory Council for Rail-
ways .~ .. •• ' .. .. 

Election of Members to the Standing C4lmmittee on Emigration .. 
Proceedings of the Round Table Conference in London .. 

11 

PAGES. 

1312-18 
131~' 

1332 

1332-37 
1337--47' 
1341-52 

1353 
1353 
1353 

1353, 

1353 
1354 
1354 
'1354 

1354 
1351 

1~ 

1355 
1355 

1357 
, 1357-91 

l391 

1393 
U93-1424 

1425-31 
1431 

1431 
1432 

1432 

1433 
1433' 

1433-77 



TrruRsDAY, 5TH MARCH, 1931-
Members Sworn 
Questions and Answers 

ill 

Unstarred Q,uestions and Answers 
Appointment of the Committee on Petitions 
Ejection of Members to the Central Advisory CouneiI for Railways 
Election of Members to the Standing Committee on Emigration ,. 
The General Budget-General Discussion .. 
Statement re Result of Conversations between H. E. the Vicel'l'Y 

hnd Mahatma Gandhi 

FRIDAY, 6TH MARCH, 1931-
Questions and Answers 
Un starred Questions and Answers 
Tht: General Budget--General Discussion 

SATURDAY, iTH MARCH, 1931-
PI'o('eedings of the Round Table Conference in London-·~,mdd. 

MONDAY, 9TH MARCH, 1931-
Member Sworn 
QuelStions and An!'wers .. 
Unstlll'l'ed Questions and An'lwers 
Settlement arrived at between Gowrnment aLu the Congress ,. 
The General Budget-List of Demands-

Dt:lIland No. 2S-Executive CounciI-
Negleet to effect Sub .. tantial Retrenchment in all Depa .... t-

ments 

TUESIlAY, 10TH MARCH; 1931-
Members Sworn 
The General' Budget-List of Demands--contd. 

Demand No. 39-Army Departruent-
lJilitary Expenditure 

Appendix 

'Wl'~DNESDAY, 11TH l\fARCH, 1931--
Questions Rnd Answers 
Unstal'red Questions and Answers 
:\1essage from the Council of State .. 
TIle General Budget-List of Demands-

Demand No. 17-Taxes on Income--
Undue incidence of Income-tax 

Demand No. 7S-North-West Frontier'Province .. ,. 

PAGB8. 

1479 
147~P3 
1493-96 

1497 
1497 
J497 

1498-1545 

1545--48 

1549-65 
1565--75 

1575-1632 

163~90 

1691 
1691-1719 

1719-28 
1728-30 

1730-69 

1771 

1m-1839 
1841-43 

1845-53 
1853-56 

]856 

1857-82 
1882-83 

R~taining !legulation No. IV of 1901 and other Regulatio~ 
III the North-West Frontier Province 1883-1903 



LEGISLATIVE ASSEMBLY. 
SatuTday, 7th MaTch, 1931. 

The Assembly met in the Assembly Chamber of the Counuil House at 
Elev,>n of the Clock, Mr. P~esident in the Chair. 

J'ROCEEDINGS OF THE ROUND TABLE CONFERENCE IN 
LON1)ON-contd. 

Mr. President.: The House will resume further considera.tjv'l of the 
1ollowing motion moved by the Honourable Sir George Rainy on the 
2nd March, 1931: 

"That the Parliamentary p~rs in connection With the Indian Bound Table Con-
ference be taken into consideration." 

.aulvi .Uhammy Ylkub (Rohilkund and Kumaon Division.;: Mu-
.hammadan Rural): I am one of those who are alive to the importance of 
.the work done by the Round Table ConferenCE'.. I do not, however, share 
.the en~husiclsm which was shown by my Honourable friend Mian Muham-
mad Shah Nawaz the other day; I do not think that India has achieved 
what was wanted, or that the Mussalmans, as a matter of fnct, have 
.achieved anything. (MT. Muhammad AnW4T-Ul-Asim: "Nothing.;oJ I 
.also do not share the disappointment which was shown by my H')ncurable 
friend Mr. B. Das. What I think is that, if there is no reason for over-
optimism, there is also no room for gloomy pessimism. Nor do I under-
rDte the value of the work of those who received and respontlcd to the 
invitation ot His Majesty's Government to attend the historic gathering. 
I also wish t,o, associate myself in the tribute which was p~id to the 
labour, sincerity and far-sightedness of the Indian delegates, and I wish 
also to associate myself with the tribute which has been paid to Lord Irwin. 
'To Lord Irwin goes, undoubtedly, the credit of bringing together, for the 
first time, on a status of equality the representatives of India and England 
'in order to discuss the future constiLution of the country :whiph would 
fulfil the aspirations of Indian people. Future historians of India will 
'realize the value of the work which Lord Irwin has done to place India 
·on a l'tat-us of equality with the other component parts of the British 
-Commonwealth. Lord Irwin did not content himself with writing des-
patches from the Viceroy's House in India to Whitehall in England, but 
realizing the value of personal contact and face to face talk, he undertook 
'a journey tc, England, and in spite of adverse criticism on the part of 
'some of those to whom he owed his appointment as the Viceroy of India, 
he succeeded in bringing home to the British Goverru:::lent the need of 
speedy fulfilment of the pledges which were given by England to India; 
and impressed uP9n the British Cabinet the need of inviting the Indian 
representatives to a Round Table Conference. The dignity of the Con-
fere.nce was greatly enhanced by His Majesty the King Emperor's consent 
,to ~naugurate the opening of the Conference, and the assooiation of His 
~nJe.sty's august name with the Conference lent a. unique dignity and 
mestJmable importance to these proceedings 

( 1633 ) A. 
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[Maulvi Muhammad 'Yakbb.] 
I am not at all sorry that the Conference could not come to any definite· 

decisions, and that the final word on the different issues that were raised 
during its discussions could not be. pronounced. India is a uni'lu~ oountry 
in the world and its problems Ilre also unparalleled. We cannot imitate, 
ve1'batim, any type of constitution prevailing in any country of .the world; 
our problems are purely our own and their .$Olution will also "sl>ume a. 
form which must be exclusively our own. The Prime Minister was there-
fere perfectly right when he said inhislsst speech, delivered at the final 
plenar~ session of the Conference, that, "The precise fol'lIl; and structure 
of the new Federal Government must be determined after further discus-
sion with the Princes and the representatives of British India." 

If there is any thing in the proceedings of the Conference which has 
received the largest measure. of unanimity, 'it is that the future constitution 
of India must assume the form of a federation and not a unitary form of 
Government. This must be considered as an accomplished fac:t, and if' 
India's problem is really to be solved, there should' not be the slight~t 
idea of opening a back door or a side window to get out, of it. I.t nlUst 
however be recognised that the building up of a· feder&I'eoilBtitmnon :10r 
India, with Indian States as its component parts, is nothee from com-
plexities of an intricate nature. The representatives of British India were-
therefore justified in their hesitation, "To accept any constitutional change 
which might be thought to endanger the unity of the British India ct 
those positive advantages which are derived from a uniform body of the 
law and administrative practice". It will have also to be recognised that, 
"Any measut'e of federation involv:es for the States sacrifices in a sphere 
to which they have always attached the greatest importance for practical 
reasons as well as on grounds of existing treaties and sentiments". I 
wish also to pay my humble quota to the tribute that has been paid to 
Their Highnesses who were present at the Conference, for the magnificent 
part they have played in that historio gathering, and the patriotic interest 
they have shown in Indian Affai1'8. However it would be quite premature· 
to form any opinion 8S regards the form. which the federal structure would 
assume when it is completed. The method wherebv the representatives 
of British India are to be chilsen does not present any great difficulty in 
my mind, but the methods by. which the States' representatives should 
be chosen, the extent to which and the subjects in respect of which they 
would be entitled to influence the administration of British India, are· 
matters of great complexity. The report suys: 

"SinCe the functions of the Federal Government will extend beyond the ran~ of· 
federal subjects and .will embrace those matters which are strictly the concern of 
British India alone. . . . " 

- Any participation of the representatives of the Indian States, without 
any reciprocal rights to be vested in the representatives of British India, 
in matters relating to the administration of the States, apparently .,eems 
to be quite unjustifiable. Then, again, the claim of the Indian· States 
to' have an equal number of their representatives in the Senate and also 
"BOrne greater representation than they would obtain on strict population 
ratio" in the Lower Chamber are matters which call for very great deli-
beration and consideratjon. Beyond these matters of general interest, the 
participation of the Indian States in the federation will greatly disturb the· 
proportion of the Mussalmans in the population. of the country. and their' 
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~epresentationboth in the Senate and the LOwer Chamber. The Muslim 
. claim has all along been that in the Central :Legislature their number 
should not be less than ontl-third of the whole, and they would not agree to 
any fall in this number on account of the influx afthe Indian States . 

.The division of the Central Legislature into two Chambers does not 
seem to be open to any objection, but I do not feel inclined to give my 
unqualified support to the unanimous opinion of the Federal Structure 
Sub-Committee ~hat "The British Indian Members of the Senate should 
be elected" by the Provincial Legislatures." Although I am not wholly 
opposed to a. system of indirect election being introduced for thE: selectiov. 
of the Members of the Upper Chamber,. yet I submit that a. single elec-
torate of the Provincial Legislatures would be too narrow and render the 
Upper Chamber altogether a slave to the Provincial Councils. I would 
suggest that in addition to the Provincial Legislatures :the M unicipaJ Ilnd 
District Boards Ilnd the governing bodies of the Universities in India should 
also form a p9l't of the electorate of the Upper Chamber of the Central 
I.egislature. 

During the limited time at my disposal I find_ it difficult to make 8 
detailed review of all the important subjects which have been dealt with 
by the Round Table Conference. Passing brie:fly over the wide range of 
. the subjects, I should like to aooept the position "that the responsibility 
for the Federal Government in India' will' in future, rest upon Indians 
themselves'~, and in this connection I welcome the announcement Oll 
behalf of the British Government contained in the Prime Minister's final 
speeoh that: 

"Responsibility for the Govemment of India should be placed upon Legislature'!, 
Central and Provincial, with such . provisioos aa may be nec8llllary ~ guarantee, during 

_& period of transition, the observance of certain obligations and to meet other .qJeCial 
circumstances and also with such guarantee 811 are required by minorities w protect 
their political liberty and rights.·, . 

And I may add, their religious rights and culture as well. 
It must however be borne in mind that in order to avoid dislocating 

Jerks and shaking to the federal machinery the residuary powers of the 
legislation must rest with theprovinoos. I entirely endorse the unanimous 
verdict of the Defence Sub-Committee that, "In a matter of such im-
portance as defence the utmost care was necessary." .J also aBBOCiate 
myself in their anxiety "not to create the impression that anyone in 
any way or to any degree wanted to say anything that could even re-
motely tend to imperil the safety of the country or to weaken the 
Rtrength of the Anny, but this should not mean that there should be a 
slackness in the pace of Indianisatiov of Army and unmediate steps be 
taken to i.ncrease, substantial1y, the rate of Indianisation in the Indian 
Army to make it commensurate with the main object in view." 

Coming to questions of' details of the constitution I would like to make 
R few remarkP. on the subject of franchise. Contrary to the views generally 
expressed 'on the subjet'!t, J hold that a large increase ar..d broadening the 
right of vote is not desirable under the present conditions of the country. 
The experience of the last ten yeRrs of the manner in which elections r.U-e 
run in this country and my knowledge of electors, specialJy those-
belonging to the rural areas, has fully convinced me that it would hfl 
extremely detrimental to the interests of the". country, if the task of 
:fi~ting the m8Chin~ry, of federation and provincial autonomy, is left in the 

A2 
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[Maulvi Muhammad YakuD.] 
unRkilled and untrained hands of medieval-age-like peasantry of the 
country and I hope that great CQre and caution would be exercised in 
taking further steps in this direction. In any ca8e educational qualifica-
tion must form an integral part of the franchise qualification both for the 
CentTal and Provincial Legislatures. The North West Frontier Province 
has been treated most shabbily by the Government, and it is high time 
that the province should Immediately be given the status of a Governor's 
province, with the same rights and privileges as will be enjoyed by other 
autonomous units in the country. In matters of defence and foreign 
policy, the province will no doubt be dealt with by the Central Legislature, 
but in other respects there should be no difference. The formula recom-
mended by the Sub-Committee, i.6., "that the Executive should consist 
~f the Governor assisted bv the advice of two Ministers," cannot be 
acceptable to the people who have so long suffered the atrocities of an 
autocratic rule. The sug~estion made by Sir B. N. Mitra, i.e .. "acting 
on the advice of two Mimsters" must therefore be adopted. In the com-
posit·ion of the Council the number of fourteen nominated members out 
of a total of forty is inconsistent wi,th the spirit of autonomy; this number 
in no j3ase should exceed six, and nominations should be confined to 
military officers, whose presence in the Council of that province, in my 
opinion, seems highly desirable. I' am strongly of opinion that the Hindus 
and the Sikhs in the North West Frontier Province should be treated in 
a most -liberal manner, both as regards their representation in the Legis-
lature, as well as the provincial services,-"their representation might be 
three times the figure to which they would be entitled on a population 
basis". The safety of the whole country mostly depends upon the c(~n
tentment in the North West Frontier Province and· the loyalty of its 
inhabitants, and it must be the first and foremost duty of the Government 
to restore peace and contentment in that province. 

I.astly I would like to make a few observations as regards the safeguards 
for the MussalmaDS in the new constitution. I do not wish to introduce 
communal heat in this debate, and it would be very unfortunate indeed 
if th£. discuBBion m the House assumed a communal form. On this 
occasion I halt for a minute and wish to dissociate myself from what was 
uttered by my friend, Mr. Maswood Ahmad, the other day. I think, Sir, 
he was doing great harm to the cause of Mussalmans when he wanted to 
deprecate the status and position of the Mussslman delegalies to the Round 
Table Conference. Although the Muslim delegates wete not selected by 
means of a direct election, yet I am confident that if resort were had to 
election, 85 per cent. of these gentlemen would have been elected by a 
very large majority of the people of their own community. Now, who 
were these representatives? One of them was IDs Highness the Aga 
Khan. Since 1906, when t,he MUBBslmans took a deputation to Lord 
Minto, he has been recognised a8 the leader of the MussalmanB of India. 
H was he whom we invited from England to preside over the historic All-
India Mus1im Conference held in Delhi in 191A, and it is he whom we 
have just now invited to preside over the deliberations of the Conference 
again. Can anybody doubt thp. representative character of IDs High-
ness the Aga Khan? Can anybody doubt the nlpresentative character of Mr. 
M. A. Jinnah, .who has for a long time been the President of the All-India 
Muslim League and has been the tTusted spokesman of the Mussalmans 
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in this House as well as in outside conferences and other bodies. Can 
anybody.doubt the representative ch~racter ~f Sir Muhammad Shaft, ~ho 
is one of the founders of the All-India Muslim League, who has presided 
over the deliberations of that important body and who is looked upon as 
one of the most important .leaders of Muslim opinion in India? I will 
also mention the name of Begum Shah Nawaz. That Mussalman lady, 
who by the work that she has done, has enhanced the position of Indian 
ladj~8 in England. She has given " material and personal reply to Miss 
Mayo's "Mother India". It would be very unfortunate if we in any ,,:ay 
tried to deprecate the work of the deJegatf's who went to London. I WIsh 
to make it quite clear that the Mussa1mans in India are not behind any 
other community in their demand for Dominion Status. PerS<loslly I am 
prepared for any sacrifice that we may have to undergo in order to achieve 
this object. Even the lives of my co-religionists, however dear to me. 
have no value when the keedom of our motherland is concerned. 1 
should be very happy indeed if we were to lliy down our lives for the 
sake of our country and the foundationR of a free India were laid in our 
graves. But what" really we want is a free India, in which all communi-
ties and classes should enjoy equal rights of citizenship. We want freedom 
for all and equality for all. and Dot a change of masters. Mussalmans 
demand an equal share in difierent branches of administration of the 
country, and .not mere safeguards. Musssimans win not be prepared to 
merge their entity in the majority. They want to live Hke a. living nation, 
free to enjoy their religious rights and to mainhin their culture and their 
traditions. I need not reiterate the Muslim demands on this occasion. 
Mr .. Jinnah.'s 14 points have now obtained so much publiCIty that they 
require no introduction. The fact is that the party which is numerically 
larg6r, fina.ncially more prosperous. and educationally superior can and 
ought to behave in n more generous and more patriotic manner. The 
owner of a thirteen-anna share can easily afford to make a gift of two 
or three annas. while a poor beggar who has !!J)t only three annas in his 
purse can iII-afford to spare a single pie. 

JIr. President: The Honourable Member's time is up. 
XauM Muhammad Yakub: Very well, Sir. 

JIr. K. Ahmed (Rajshahi Division: Muhammadan Rural): You had 
better summarize then. 

Kaulvi Mnbammacl Yakub: I will summarize within two minutes. I 
am not enamoured of separate electorates. Sepamte electorates are not 
a goal in th~mselves; they are only a. means for reaching the goal, and if 
a. more suitable method could be found to achieve the object in view, I 
would have no heElitation in giving my best consideration to the question 
of abandonment of separate electorates. . The real safeguard~ of the 
Mussalmans consist in their majority in the Punjab and Be~al not being 
reduced toO 8 minority, the separation of Sind ana the inauguration of full-
fledged reforms in the N.-W. F. Province. Personally, I think we want 
separate electorate~ only for the Punjah, Bengal and the Central LegisIa-
tur~ •. while in 'Provinces where we are in a minority I would prefer 8 scheme 
of JOInt electorates according to the formula suggested by the late Maulane. 
Mo~a~ed Ali. and with reservation of seats although an overwhelming 
maJonty of Mussalmans in my province favours separate electorates. In 
the matter of weightage . . . . 
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Itr. President: Order, order. There Rre so many Members who wish 
to address the House that: I intend to enforce the" 2O-minute rule rigidly . 

• aulVi Jlubammad Yakub: Well. I shRll finish, Sir. J hAve said most 
of what I had to say. In conc1u~ion I W111 only say this, that on our part 
we are ready for any honourable settlement, and we have extended our 
hand of re-conciliation, as is ";loor from :the fact that I invited Mahatma 
Gandhi and his friends to attend the meet.ing of the Council of the All-
India Muslim League, and we want to see' what re&ponse we get from the 
other side. : 

Sir Oo1rasJilehangir tBomb~y Qity.: Non-Muhammadan Urban): Bir, 
although convinced that the work of the Round Table CoBference was of a 
character that will meet with general acoeptance in our countrv I do not 
stand before you as an uncompromising· ~vocate of all the 's~ggestions 
made in the Reports of the Sub-Committees. The beEit proof of the success 
of the Conference is, in my humble opinion, the prospective co-operation 
of that school of political thought led by Mr. Gandhi, whiilb.'has up to now 
not recognized the' abiU.ty. of .this 'Conference'to lead India to her cherished 
goal. Sir, t.here must ,beoonvincing !proof .m the pa.g~ of the Blue Book 
laid on the table for our, r.onsideration; ·of· His Majesty'fii Government's 
desire for legislation both honourable to England andhonou1'&ble to Inclia" 
if it has tempted men of the school of thought led'by Mr. Ga.n:dhi to promise., 
their future co-opemtion. 'I think it can be legitimately claimed that the 
Conf-erence has laid a sound foundation for eo future self~governing India .. 
The names of some BritiEili. statemnen will ever r.e~ain hoilOurably aSsOciat~ 
ed with the work ofilie Conference, and especially that of one who, al-
though he was not·present at the Conference in England, will ever remain 
honoured not.onlyiD.'connection with the work of the Conference, but with 
the work that he has lately done in this country-I mean· the honoured and 
distinguished statesman, the Viceroy of India. (Loud and prqlonged Cheers.) 
I would like to draw attention to an incident that 6ccurr'ed· at the Confer-
ence, which has not I believe attracted notice, in . thi~ country '3sit ought 
to have. When the Vicerov's name was first mept.ipned in the Conference 
by the first speaker, Sir Tej Bahadur Sapru, ltw~s 'received' with an un-
precedented ovation, which last~d from. tW.0 to three· millu~, and I feel 
sure that that ovation had a most beneficial effect ~d created a deep 
impression upon the BritiElh deleg'ation and the. B!it~sh. publi<l~,. a~d I,~so 
feel sure that . every , Honourable .Member of 'this Honse· will"COnsider ~at 
that ovation was more than justified. (Applause.) 

Sir; the idea of Ii. .federa,tion or a united sta~s of India: was p.o newone. 
It was mentioned iIi the Nehru Committee'Ei Report: It was considered 
by the Statutory Commissiori; but unfort~atel~ ft.was ,placed in the cate-
gory of a distant goal. It was alsomentlOned ID the despatch of the Gov-
-ernment of India. But it waEl the Conference that at O!le leap traversed the 
lOng' period' Qf. dehiy forecasted by these. two doc~ments, an~ brough~ within. 
prl!octical politics a trallsfer Qfpower to this LegIslature, WIth certalD. reser-
vations, I admIt .. It WaS this achievement. of the Conference that IS cut-
stari~ing, and if it had done 'nothing else but had on1y brought forth a 
sta1;eIllerit of policy that. the transfer of power .should now ~ake, place, and 
that this t.e~islature should be the l-j3ElPonsible body in It;ldla.to whom. the 
Government should in its turn be responsible, I cOnsider that, that achleve~ 
ment alone would have been worthy of the consideration of this country. 
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::Sir, once this issue wa~ decided naturally the miQdsof the delegates were 
confined to the reservation~. .. . 

i would like here, Sir, just to say a few words on the unique method 
.:adopted at the Conference to enable Honourable Members to realize that 
it is really difficult' to follow the 'Proceedings of. the Confer~nce by merE:.ly 
reading the Reports. The Chairman usually tried to wmmarize what he 
thought was the conclusion of the majority. There was no voting and each 
delegate, each member of the Sub-Committee then expressed his own 

· cpinion agreeing or disagreeing placing counter-proposals and arguments 
in support of the counter-proposala, which were all taken down veTbatim. 
Those Reports were presented to .. a Committee of the whole Conference, 
and every Member wits allowed oo'expreilshis disagreement with the 
'suggestions made in the Sllob-Committee's Bepo$ and those disagreements 
were noted 'in writing and you ha.vethem befQre you in the Blue Book; 
and therefore, to understand what· the majoriiy and the minority really 
· suggest;ed or what individual Members suggestea, it is not in the Reports 
-of the Sub-Committee's that you will flndit, but inthe veTh(,U11l:'reports,.oi 
tJie Sub.Committees·arid of the' Conference. 1,1 the R4$>rts of the Sub-
'Cdinniitt~ you . will' 'find 'that the' disagreement of certain members Js 
l'ecordcd in' '-writiJig.. but': if "you ~ant .t-o go further than. that you m~t 
study' -:lhe: verbatim reports of the Sllb-Committees apd: of the Conference in 
Committee. Sir, the Reports are not drafts of a Bill. It i~ essential to 
understand the intention underlying the sl:ggestions made ~d .that· can 

· only be realised by reading the speeches. It is also essential to rea.li~ 
and understand .. the underlying spirit of every' p~. of· the COJ]IJIlit-
tee's Reports. And may I here 'Pay·a tribute to the spirit of friendlineSff 
and the spirit of co-operation exhibited by the British statE'.smen in 
Englan,d? . ~o. w~rdf:l of miJ:).e are required to supplement what has already 
beEm said in the Pre,ss and on the p~blic platform, but had it not been for 
that spirit of co~aperatjQn, which was dominant:in every on,e of the Labour 
Governmeut, namely, to see that India got her desserts, you would not to-
,-d~y: hav:e .witnessed in this country. It pros~ect of peace and prosperity. 

Sir, I will now go to the f1afeguard~. The principal safeguard that has 
been criticised. up to now. to my knowledge in, this country has been the 
safegnard recorded, in the Federa1 yommittee's 'Report and commonly 
ktiownaEi' the finanCial safeguards. The underlying principle of those 
reservations or safeguards waf:l to ensure that the credit of' India would be 
mai~tained when the change of Government took pl~ljl. 'Illa.t .was the 
main underlying idea.· .We have got to·exa.mine and see whether the word-
ing in the Reports, and eepecially in the speeches of British statesmen, 
really justifies their contention that they had nf' other desire or object in 
view except to. protect India's financil;ll credit in the markets of the worfd, 
~nd esPecially immeifi.ately afilel'. the transfer of 'power frOm the present 
Government to a Government responsible to this Honourable lIouse. I 
ooatend. Sir, that I have ,bPen convinced that that Watl the intention Of 
th~ British statesmen who cha,tnpioned' these paragraphs in the Report 
ltT4~ch hltve been so criticisea.:'· J dQ not contend that these safeguarcl8 
were intha interests of India RioBe.;. they;sre a1so.in the interests of Great 
Britajn. far. we oaDDQt forget t~t the s~rling. loa~s . that have Dean raised 
lip ·00 110W have: beep."Jlaised with the. moral W}lportof the British Govern-
ment in Englal'1d,' 'who may nOt be: legally re8"~onsible but are certainly 
morally responsible. (SiT Han Singh GOUT: "They are legally responsible.") 
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And I contend that they have a right to see that future Governments in: 
England are in a position to discharge their moral responsibilitie~ to those' 
investors who may not be able to protect their own interests. Looking at 
it from that point of view, these safeguards are intended to be not only in 
the interests of thi~ country, but also in the interests of the investors in~ 
Indian securities, investors who have been tempted to invest fully relying 
on the moral support of Great Britain. Sir, that principle is enunciated 
in the Report in the~ words: 

"In the sphere of finance the Sub· Committee regarded as a fundamental COIl!ht.iOR' 
of success of the new constitution that no room should be left for doubt 1108 to the-
a.bility of India. to maintain her financial stability and credit both at home and abroad." 

It is contended that the safeguards as gpecified are only intended to 
carry out this intention. I Rm prepared to admit that that paragraph and 
one or two other subsequent ones are vague and wide;-I have a1reapy said 
they are not drafts of a Bill. That fact was pointedly brought to the atten-
tion of the Conference by seve~l of the delegates, and especially the· 
'delegates from Bombay. You have only to peruse the Blue Book to find' 
that many of the apprehensions felt by Honoura6Je Members of this House 
and outside this House were felt by' the delegates and pointedly brought 
to the notice of the Conference. 

Xr. K . .Ahmed: What did the Chairman say about it? 

Sir COwasji Jeha.DCIr: I will come to that later on. Now, S~, let me 
savthat the Indian members of the Federal Structure Sub-Commlttee-and 
I ~as not a member of that Sub-Committee and in no way resp0nM.ble for 
this draft, although it was my privilege and duty to criticise it in the 
Committee of the Conference-themselves have insisted upon a paragraph-
in the Report which clearly state~ their position as follows: 

"On the question of finance Indian opinion was that even the safeguards aet out-
in the report went too far especially those giving special powers to the Governor' 
General" 

Now, Sir, Lord Reading was asked to e~lain tbe position, and I can-
not do better than quote his own words. I will do so very briefty. This 
is what he ~id: 

"What we are seeking is to preserve the financial credit and stability of Indl& so' 
that when this important change is made India shall not suffer." 

Further on he says: 

"Now the whole object of t~t is not in the slightest degree to interfere wit.h the-
discretion' and the judgment of the Financial Minister. What is intended and what 
we have in mind-certainly what I'had in mind, as a result of • considerable amnunt, of 
diacuaaion with some of the beat. experts in this country and in relation to Indlat 
finance-was that it would be necessary to have lIOJDe such provision when you are-
1I1&king a change, in order that it should not be thought here that internal loana might 
be raised in such a mtmner as to prejudice India's credit, which of course would' 
affect her here as it would elsewhere in the world. That illt the 801e purpose of it. .'. .,.. 

"If yon look further in the report you wi)) see that by these ]imitations the Bub-
CommiUee do Ilbt contemplate any differentiation between the poeition of the Finam:e-
Minister and that of ~ny other Minilter responsible to the Legillatura." 
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Sir, he makes a distinction between internal and external 1000ns. With 
regard to external loans, it was rightly contended by Sir Tej Ba.hadur 
Bapru and others that there was no difference between India and the 
Dominions. Even the Dominions, if they desire to raise a loan in England,_ 
have to get the sanction of the Treasury, specially if they desire that those 
loans should be Trustee Securities. Now, Sir, if India desire8 to go into-
the open market in England, we have to submit to a scrutiny by the 
Treasury. But there is nothing to prevent India from going into the open 
market in any other part of the world, just as any other Dominion, nor-
is there anything to prevent India from going to any private financier in 
England provided that private financier is prepared on the security offered .. 
to give India the money. But in the case of internal loans, as I have 
explained, there is a desire to place some sort of restriction, and in ex-
plaining it further, Lord Reading said that what he intended. was that if 
the Government of India was unfortunately faced with several yeam of 
deficit, and if the Indian Government desired to meet that deficit by loans-
at an exorbitant rate of interest, then and then only the Viceroy should be-
allowed to interfere and to interfere not only in the interests of India. but 
to interfere in the interests of those who have invested in sterling 86Cur--
ities on the moral sU!pport and on the moral responsibility of the British 
Government. 

Then, Sir, I will come straightaw!lv to the Reserve Bank. There is no 
difierence of opinion as to the advisabllity oi the inauguration of the-
Reserve Bank, and the only point that was raised by my Honourable friend-
Mr. Chetty was whether the previous sanction of the Governor General 
to an amendment of the Coinage and Currency Act was to continue after 
the Reserve Bank was e8tablished. As I understand it, it was not intend-
eq that the Viceroy should have those powers after the inauguration of 
the Reserve Bank, and I will draw the attention of the House to mv own 
remarks at the Conference. Though I raised this point before Lord Reading 
and asked for an e:mplanation, I must admit that no further explanation 
was forthcoming because the Prime Mini8ter said it was a detail which 
could -be arranged in the drafting of the Bill. Sir, I would like to have-
gone into the question of the trading rights of the British community, but 
I find that I have no time. 

I would just like to say one word, Sir, on the communal question which 
will take me two minutes. 

JIr. Pre8id8D\: The Honourable Member's 'time is up ana I am very 
sorry to be obliged to discharge the unplea&1Bnt duty of restricting each-
speaker to 20 minutes. There are many Honourable Members who wish 
to take part in t}le debate and the time is limiled. I will have iherefore 
to enforce rigidly the 20 minutes' time limit. 

JIr. Arthur Koore (Bengal: European): Sir, we last discussed this: 
question so recently as Monday. Today is Baturday, but in the interval 
something has happened and we meet today in very· much happier ciroum-
stances. (Heal", hear.) The Viceroy and Mr. Gandhi between them have 
made history. (Hear, hear.) We believe that they have opened a new 
chapter in the ever-broadening freedoms and glories of the British Empire. 
Sir, the words which we listened to from your lips two days ago were. 
I think, received by us all with no mere transient feelings of pleasul"e bu~ 
with a deep and abiding satisfaction. I remember, te.at when His Excellencv 
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addressed us on' July 10 last in Simla, he spoke in a darkened. hour and 
yet at that black moment he had the courage to speak of the possibility 
of a miracle. Well, Sir, the Viceroy has wrought a miracle of faith (Cheers) 
an~ he has put the doubts and the fears of the rest of us to shame and to 
flight.· The R()undTable Conference has as yet neither succeeded nor 
failed, but it has produced a tremendous situation. We,~. this House 
already 1 were, I believe on all sides, animated with nothing but goodwill 
and now we 'hope and believe that that goodwill is universal. I hope 
that as we approach the discussion of details and difficulties, we shall be 
:able to do so as much oollectively and as little communally as possible. 
But, I should like to endorse, on behalf of the European oommunity, the 
WOl"ds that Sir Hugh Cocke has already said concerning the attitude Q~ 
that community. Some, no doubt, will feel tnat things are moving too 
fast. Some willieel that not sufficient account is being taken of the 
f&i'lure up to the present of democratic institutions in all parts of the 
world to deal with th.e world qonditions which arise today. In regard to 
that, I would ask our Indian friends not' tp misunderstand our attitude. 
We do not say' ~hat India' is" unfit fot self-government; we do not say 
that she ought for ever to have the British Government to contl'Ql. We 
accept the situation that the tutelage of the British democracy at home 
is proving unequal to meet the conditions today . We accept the situation 
that India should move away fromtheoontrol of a 'de~l'atic Parliament 
in London. But we do say, let India have her own strong Government. 
Let us have self-government, but let it 00 a strong government in .this 
.country, so that India shall be able, within the British Commonwealth 
-of Nations, to meet the strains and the difficulties 'of the coming times 
in a '\Terv unstable world. There are two words which I do' not think are 
on the active list of,the political vocabulary ,of the British in India. Those 
t,wo words are boycott and non-co-operation. Weare definitely ~ out . to 
help. • Certainly we are I,J.<>t 80 pigheaded as to attempt to oppose ideas 
dour 'own to proposals which ·hat"8 been accepted by the~presentatives 
of all sections in India and by the representatives not only of His Majesty's 
-Government. but by His Majesty's Opposition. We hear in £hese proposals 
the passing bell of a famous service in its present. fonn,tkle' IndianCiV11 
Service, which in the :l9th century was Great Britain's greatest contribu-
tion to Indian administration. It is unfortunately tHe fashion todav to 
-decry that service. I believe that in an early tomorrow, when in' its 
pre-sent fOfm;fi~ will.ha~e'l>assed . away;· it, will rOOeivepoithutYlo~ reoogni-
tion. and that those who are ca.lJed uJlonto govern India in different cir-
cumstances in the nea.r futut~will realise for themselves the intel!rifv 
illld devotion that that service gave to this ,country. WeB, Sir. 813 I hfl~e 
!mid, we are out .to help. More than that, we too can seethe vision 
splendid. and dream the great dream, of a self-gov~rniMFE}deral Illdi!t. 
an orga.nic whole, a whole continent united in ,one politlcallinion in: that 
true I~eagne of Nations which is the 'British Commonweallh toitav. That 
is a new ideal, not his'toricRllv 1\ new ideal, b1,lt it is a new ideal to put 
before ·the whole of the youth of this COl,llltrv: ' . 

~ - , . '., 

. Thei-eis the dream and there is' the business:' I' believe that the first 
'business is to provide a strong Government for that Federation, to ensure 
th~tt.be ~1l oi8~gle mind and purpose-, w~o may he 'Called upon to 
~'1de. IndIa S?est!1ll8s, shsUnot be at the';mercy of 'ihe po1i£ical com-
bmabons and mtngues of those who have a less si,!lgle mind and purpose. 
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With regard to the safegua~~s, I we~come t.he view rega~ them that 
'was put forward by Sir COWUSJl Jeha~gu. It IS ~he. ~ame. ~ew as ~as put 
forward by Sir Tej Bahadur Sapru III Londo~; It IS the. VIew whICh was 
.l'ecor'ded in the statement of settlement whIch you, Su, read out the 
0ther day. The purpose and end of those safeguards is to safeguard toe 
Dominion of India; that is to say, they are in the interests of India. 
itself. It is in that light that we shall discuss those safeguards; and we 
wish to emphasise, as Sir Hugh Cocke emphasised, that all we aRk is 
that 'British citizens in 'this country,-we to whom nlre3dy Fiu have 
9.ccorde'.l the right to vote and the right to take part in your politics, 
to . sit in your Legislatures, and to whom you have always extended a 
welcome which we ap,preciate,--:..that we should not be treated in a penal 
way,' ,or should be deprived in matters of commerce, of any of the equal 
rights and privileges which every Indian receives the moment he sets foot 

·onthe· shores of GTeat Britain. That is substantially al1 that we ask 
-for. 

In conclusion I would like to hope that the QutcoPle of this debate 
may be, now that we are assured of the gre-at. help of Mr. Gandhi and of 
his fellow-workers in the $Olution of aU these tasks, to carry on the work· 
f170m the point' to which it has been brought by the very remarkable and 

. distinguished labours of those who went to London,-that the outcome may 

. be that. for non-co-operation, which to us represents .the frnatration of the 
human spirit, we may now have. definitely substituted an ideal of c0-
operation. Thus can we work together to. harness the political enthusiasm 
of the young. men of the country fqr what M;r.Gandhi himself and Mr. 
C~R. Das have both. categoriFl8Jly stated at different times to be tht: 
higJier and th'e' finer ideal, that is to say,. a great political union within 
the British Empire. (App1ause,J .• ' 

Sir Harl Singh Dour (Central Provinces Hindi Divisions: Non-MuJiam-

'msdan) ~ . Sir, I have no doubt that HonoUrable Members on tliis side of 
the house will appreciatetbe tone and the temper which underlies the 
utterance of the HC'llourable the Deputy Le9der of the European Group. 
He has struck a sympathetic note,to which not uD ly we on this side of the 

_ House but all India will respond. We have always felt, and we feel all 
the more today, that with the -support of the European community in India, 
the future of India is assured, and with the assurance given by' Sir Hugh 
Cock~ IlndMr,. Moore, we feel .certain that so far 88 India is concerned the 
struggle is not a struggle ·of Indians but Ii struggle o{ Indians and Europeans 
resident in India. SiT, the European community may be B1!sured that 

· the Indian people will stand by them when they get self-government, as 
the~' hnvestood by them when they had self-government. The people of 
India are hospitable and the people of India have always been hospitable. 
You may be 1!ure, Sir, that whatever misgivings may be lurking in their 
minds, when India comes to her own, the European' community in India 
will have no cause or occasion for grievance against self-governing India . 

• . Sir, this is one of those occasions.when you cannot enter into.the details 
· of the constitutional scheme propounded by the Round Table Conference. 
nnd as Sir Cowasji Jehangir has pointed out, it is impossible to under-

· stand the Blue Books without the contents tbereof being explameaby 
-thGse who were present at the Round Table. Conference. '. But. Sir, that 

12 NOON. ma\' b~ the. Shortcoming of those who had not the privilegaol 
. . nttendmg ,the Round Table Conference' There Are . certain faets 

'which this House must take note of. The Prme Minister in En!,Yhmd . 
• 
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in his concluding speech, stated what was the view of His Majesty's. 
Government on the future policy regarding India. They said: "The view 
C'f His Majesty's Government is the responsibility for the Government of 
India should be placed upon Legislatures, Central and Provincial ~, • 
Honourable Members must remember what these words mean, because-
the federation.in India is to be the federation of self-governing provinces-
with the Indian States; the responsibility for the Government of India 
cannot be placed upon the people of India, bul upon their Legislatures. 
That is to say, that in any federation that might be accomplished, the-
responsibility will be the responsibility. to the Legislatures and not to the-
people at large. The second point that Honourable Members must remem-
ber is that this responsibility is subject not to safeguards only but i;c>. 
statutory safeguards; that is to say, safeguards will be entered in tlie-
statute, but their limits will be defined and tlieir scope limited to the-
purpose mentioned in clause 2 of His Majesty's declaration. Then, Sir, 
these are the two fundamental declarations of His Majesty's Government .. 
That is to say, the first is that the responsibility is to be transterrecl to· 
the Legislatures and the second thing is that the responsibility will be 
subject to statutory safeguards. 

Passing on to the next paragrap~, His Majesty's Government point out· 
that the future Central Legislature shall be established upon a leCleral. 
basis, and there it is pointed out that the precise form and structure of 
the new Federal Government must be determined after further discuB8ion 
with the Princes and representatives of' British India, and it is upon: 
~his point that this House can usefully contribute to the discussion as· 
to the future constitution of the Federal Government of India.. Sir, 
Honolwable Memb~rs '''''ho have spoken on this subject have, one or two 
of them, expressed a doubt and asKed, if there is to be a federation of 
Dritish India with the Indian Princes, woo are autocratic within their 
own States, how is this federation to work? I can only remind the-
Honourable Members of the speech made at the ROund Table Conference-· 
where it is stated in the Federal Structural Sub.Committee's Report, page' 
]98, that: 

"The Indian States do not desire either to diacu88 or vote upon questions which. 
concern British India alone and are of opinion that this question should be delinitely 
excluded. Nor do the Indian States contemplate that any queation of paraDIOantcy' 
will come at any time within the purview of the Federal Government." 

Now, SO far as the intervention of the Indian States in the administration' 
of British India is concernea, this statement is perfectly clear. The' 
Indian States demand that their representatives in the Federal Assembly 
will take part only in matters which are classed as federal, and that in· 
matters which are of British Indian interest, the federal Members of the' 
Indian States, whether nominated or elected, will not take any part. 
That ensures a certain degree of autonomy and independence to British 
India, end that, I think, allays one of the lurking fears in the minds of' 
BODie Honourable Members on this side of the House who objected to· 
the federal structure of the future constitution of India. Sir, federation 
was thought of not only liy the Round Table Conference, but in the' 
Montagu Report there are two pregnant paragraphf dealing with the 
future federal constitution of India, snd if Honourable Members wilT 



paOCBEDINGS OF THE BOUND TABLE CONI'EBENCE IN LONDON. 1645 

remember the words uttered at the Imperial Conference of 1917, they will 
Dnd the foHowing statement of pollcy regarding the future constitution of 
-India. There it was stated: 

"That any re-adjustment of constitutional. relations while thoroughly ~elervi~ 
.alI existing powers of self-Government and Its complete control of domMtic V&.in 
-should be balled upon a full recognition of the Dominionlj &8 autonomous aatiOlll of an 
-Imperial Commonwealth, and of India &8 an important portion of the II&ID8 in BritiJ& 
India' should recognise the right of the Dominions and India to an adequate VOice in 
foreip policy and ~ f~reign ~lati9D8' and should provide efledi!e &rrangemenUil fer 
'COntinuous consultation In all lDlportant Dl&tter. of common Impenal concern and for 
.such necetl8&l7 concerted action founded on consultation &8 several Governments Jr.~1 
.determine. " 

Sir, I regard this as the Magna Chana of India. In 1917, the Imperial 
Conference, after cancelling the Resolution of the Imperial Conference 
.of 1007, pointed out that India must be brought into the family of the 
self-governing nations of the British Commonwealth, and that India 88 
.an important part of the British Commonwealth must be consulted upon 
.all important matters of Imperial concern. Sir, it is following on this 
declaration of policy relating to India that India was invited to be a 
.signatory to the Peace Conference in 1919, and in 1920 when the League 
of Nations was established, India became a Foundation Member of the 
League of Nations, and it must be remembered that the membership of 
the League of Nations under the covenant of the League 1mS only open 
to self-governing countries, and India was thus placed on the same footing 
as the other self-governing countries. Honourable Members are aware 
that in later years India was invited to the Naval Conference; she became 
.a party to the Kellogg Pact, and has been empowered to QPpoint her 
·own Trade Commissioners, and only I think the other day the Govern-
ment of India entered into a commercial treaty with Turkey. So that 
the international status of Indis was established independently of the 
statutory constitution which India possessed under" the Act of 1919. Sir, 
it is this new status which India acquired in the comity of nations 
that has been recognised and legalised by the deliberations of the Round 
"Table Conference. British India cannot stand alone. British India with 
Indian India must now conjointly go ahead if there is to be a future con-
iltitutional development of this country. I therefore submit that, so far 
I8S the federal constitution of India is concerned, there cannot be two 
opinions. 

We now pass on to the safeguards. Sir, Honourable Mtembers on this 
'side of the House have expressed misgivings as to the meaning of sale-
'guards affecting the financial autonomy of India, and as Sir Cowssji 
J'ehangir has pointed out, the language of the Sub-Committee on the 
subject is somewhat vague, and I am glad iliat vagueness is repeated 
in the concluding statement of tlie Prime M"mister printed at page 81. 
"It is stated there: 

"The Report of the Federal Structure Committee indicates lIOIIle ways of deaHllI 
-with this subject, including a Reserve Bank, the eervice of loanl and Exchange lIOhey, 
which, in the view of His Majesty'. Government, win have U! be provided for lOUIe· 
now in the new constitution. It is of vital interest to all parties in India to accept 
thss.e provisions. to maintain financial confidence. Subject to tbese provisions the 
Indian Government would have full financial reaponsibilitv for the methods of ramug 
revenue and for the control of expenditure on oon-reae"-ed serviC88. 
. Thi~ will mean that under existing conditions the Central Le«islature and Execa-
bv~ WlII have 80me features of dualism which will have to befitted into the consti-
tutlon,!l strncture. " 



1646 LEGISLA.TIVE ASSEMBLY. . [7TH MAR. 19aL 

[Sir Hari Singh Gaur.] 
What the Honourable Sir Cow8sji Jehan~ says i~ int611ded by the 

financial safeguards is this: that so long as the Reserve Bank is not 
established in India, there would be transitory safeguards; but as soon, as 
the Reserve Bank has been established, these transitorr safeguards, will 
be withdmwn. If that is the meaning-and I· understand that that is· 

-the 'meaning of financial, safeguards--we have no objection to them at 
all,beca\ll!e no one is more jealous of the credit of India than the people 
,of India themselves ; and I ·~berefore submit that the safeguards on the 
financial side proposed at the Round Table Conference should receive the 
concurrence of this House. 

Sir, there are various other questions which have been raiseCl in the 
Round Table Conference and which will be the subjeot of discussion at 
the future session of the Round Table Conference. I -am speaking here 
on behalf of the non-official Members of this House, and I think I shall 
be justified in conveying to the Honourable oCcupants of the Treasury 
Benches that there is a feeling on this side of the House which I am. 
asked to voice, that in any future consultations that may take place, 
the representatives of thiR House must not be ignored. (Applause:) 

The details of the various recommendations of the Round Table· 
Conference are still open to discussion and debate iD. this House, 
and outside, and Ido not think that we shall be justified placing our views 
before the Government at this stage, because the Round Table Conference 
",ill meet here and in England and then it will be time for the represen-
tatives of this House to express their views on the various topics left 
undecided at the Round Table Conference. 

Sir, I feel and most of my friends on this side of the 
House feel strongly that. we are under a debt of everlasting gratitude to·, 
His Excellency Lord Irwin and Mahatma Gandhi (Cheel1!) for having 
brought about this, great settlement, without which the future constitution 
of this country could not have been settled with the concurrence of the 
people' of India. When we turn to the proceedings of the Round Table 
Conference its,elf, we cannot forget the yeoman semce done by Sir Tej 
Bahadur Sapru (Cheers) and Mr, Jayakar and Mian Sir Muhammad Shaft, 
the Rt. Hon. Srinivasa Sastri and his numerous colleagues who have 
contributed to the succeSE; of this great Conference. All that we can now 
hope is that the future work of this Conference will be conducted with 
the same amity and goodwill which has characterised the firat Conference 
in London. 

JIr. Muhammad Yamin'BlI.&D (Agra Division: Muhammadan' Rural): 
Sir, instead of wasting lIly time on' cOlIlplimentary phrases to the people 
who went to the Round Table Conference, I wish at once to proceed to, 
analyse what has been achieved in the Round Table Conference. I 
welcome the announcement of the Premier that responsibilitv is to be 
given to I~dia in the centre and in the provinces. I now wish" to analyse 
the ,&port of the Federal Structure Bub-Committee. I welcome the fact 
that'tlre Princes have come and joined'hands with the other delegates from 
British India for the progress of India;: but the scheme which has been' 
evolved' and the' demands which' haye been put forward by the Princes 
a.B regards tlie part which they want to take in the future constitution: 
does not appeal to me at all. I cannot agree, and I think no right-minded" 
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man who goes deeply into the matter will agree, with the scheme which 
has been put forwa;d by the Federal Structure Sub-Committee at all. 
What is it tbat they want'?, They want to have 50 per cent. of the seats 
in the Upper House' and' 33 per cent. of seats in the Lower HouS€:l for 
tbe Princes. Who will be the persons coming from the States will be 
decided by the Princes themselves. The people from British India will 
go therE:. by election according' to the present system, while the people 
from the Indian States will be the nominees of the Princes. Let U8 
see what more they want. They wRnt a share in the Executive; and 
what will be the Executive? The Executive will not be removable unless 
by a vote of d' +'wo-thirds majority of both the Houses combined. 'This 
me'8ns that in the Upper House of 150, the Princes will have 75 seats; 
in the Federal Assembly they will have 33 per cent. or 84 out of 250 seats, 
or altogether more than 160 seats in both Housell; and no Minister can 
be removed unless he can be removed by l\ majority of two-third votes 
of both Houses combined. Now, the Minister who will be I!ppoint.ed will 
be a Minister who, will enjoy the confidence of both Houses and not o( 
anyone particul'8r House. This means that the Princes alone wiII havE.> 
n voice in the future administrat.ion of India. Rnd not the British Indian 
citizens. Therefore what we are going to have is the substitution of the 
British bureaucracy by an autocracy of the worst kind in India, which 
i~ prevailing. That is the scheme which we are going to have before us 
today and I am surprised that several Honourable Members have got up 
one after Mother to 'praise this constitution which has come likE' a boon 
to them ..... . 

Dlwan Bahaclur A.. ,Bamaawaml Kudaliar (Madras City: Non-Muham-
madan Ur.ban): If my Honourable friend wHl permit me to interrupt him 
for a moment . .. . . • 

1Itr. Kuhamm.&d YamlD XhaD: I am not ready to give way. I do not 
want my time to be wasted. What el!'18 do we get u~der this s.cheme 
that the Princes want'! They say that. we should have nothing to do-
with their States but that they will have everything to do with our 
country .... '. 

Sir Karl Singh Go1Ir: No; they do not say that. 
)[r. Kuhammad Yamin Khan: Mv Honourable and learned friend 

Sir Hari Singh Gour, ought to have ;ead better before interrupti,ng me: 
If he had carefully gone through pagi":! 25, paragraph 36 of the Report, 
he would ,know what is the position of the State's representatives in 
relation to matters affecting British India alone. I do not want to waste 
the time of the House by repeating what is stated there in the book. 

I want to know what will be the position of those who will come from 
the Indian, States. Even if they come by election, as long aR, there is 
no democratic constitution in the States, they win onlv be the nominees. 
practically the nominees of the rulin~ Princes. Nobody can dare oppose 
the person who is put up by the Princes in any Statie a8 long as the 
Ilutocratic power remains in their hands. Now, I cannot see how the 
p~on]e who will 1'1:0 from the Indian Rt.atEls to the Indian Legislature 
~Il] not be a dl'all on Brit,ish India. The Princes will try to use their' 
mfluence and the power which they wield in the ahape of money. in th~ 
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shape of gifts and in the sliape of jobs at their disposal, and surely, you 
do not want to go back on the progress which British Inc:lia has made 
already. British India has made quite enough progress and she can 
look after her own interests without the Indian States being dragged 
into her affairs. The Indian States will be qui1;e welcome to our assemblies 
when their subjects have been enfranchised and the Princes accept the 
position of a constitutional Governor; only then, and not till then, can 
we have them in our midst. 

Let me say that I would rather have no responsibility at the ct-ntre 
than have iii responsibility on this condition, and be ruled by the Indian 
Princes in this House and in the Government of Indi!\.. It may be that 
my Honourable friends have not carefully read the scheme, and as such 
they welcome it. I can quite see the enthusiasm of Sir Cowasji Jehangir, 
who is anxious to advocate his cause because he was a party to this 
scheme. but we have to examine, and carefully examine what they have 
done. It is not for them to speak, to advocate their own cause, but it is 
-w;e who have to judge what they have achieved tliere . 

.;;~ Another point that I wish to stress is that I have thoroughly examined 
the scheme and I am not in any way convinced that this is a step for the 
improvement or progtess of India. Leaving this subject aside, there is 
another matter where I feel that a great deal of injustice has oeen done 
to the consistent demand of the Assembly, and J wonder how any Honour-
able Member, who has once voted that full reforms be given to the North-
West Frontier Province, can welcome the refonns which are recommended 
for that province today and to which they have agreed in England. Wit~ 
the unanimous voice of the elected Members of this House, it was re-
oommended that the North-West Frontier Province should get the same 
reforms as the oth~r provinces in India, but I am sorry to say that some 
Members in their enthusiasm and zeal over the words "responsibility 
at the ~ntre" have completely ignored all other factors. They seem to 
be enclianted by this scheme, as they were ~y the eight units scheme 
which was hurled at them in 1928, and I say that they will repent later 
that they ever accepted the proposed reforms. Sir, the North-West 
Frontier Province is the only province that deserves absolute freedom. 
The people there are united, there is no communal or racial discrimina-
tion there, and they are the people who deserve the greatest consideration. 
Yet, they are to be put back, and the reforms which are to be given to 
them are a little better than those which were devised under the Morley-
Minto constitution. And still, some of my Honourable friends want me 
to join with them in praising the delegates who have agreed to that meagre 
measure of reform. However eminent the delegates to the Round Table 
Conference were, I cannot be a party t,o praising them for having agreed 
to this kind of thing. 

Then, what have they done about the Army? It is said that these 
two subjects, namely, foreign relations 8nd the Army, are reserved. Let, 
it be so, but still, there might have been an advance in the shapc of 
Inc;Jianisation in the Indian Army and keeping control of it in our own 
haillis, which the delegates have failed to do. Sir, the Conference cannot 
have my' support or any word of praise from me i~ that behalf. I ,vould 
have liked them to realise that we should not. be at the mercy of a policy 
which would be enunciated from a distance of 8,000 miles from this 
oountry. 
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Some of those who went to England deserve real praise for their effort 
·to try and bring the one vexed question of minorities to a. successful con-
-elusion. But there were certain others who did not see their way to ha.ve 
-this matter settled in the cool atmosphere of London, and they have left 
it over to be decided here. I should have rather liked that these mem-
llers had not left it to be decided here and thus evoked the comments of 
people who cannot see outside their own caste and creed. H this matter 
had been settled, that would have settled many other things too, but I 
nndthat has been left as a _legacy to the people here, whereas thRt is a 
-question which ought to have been decided in the cool atmosphere of 
England. I cannot congratulate those people who were a drawback in 
the set.tlement of this question, and I think there is a great deal to be 

:achieved before we can think of congratulating anybody, or having any 
kind of democratic Government for India. We do not know how the 
future will materialise. I ~ee gemut which may develop and break thi. 
,thing for which so many laurels are given by my Honourable frienda. 

lfawab lfaharsiDgJi IshwarsiDgl1 (Bombay Northem Divisions: Xu-
'l1.ammadan Rural): Sil', at the very outset I take this opportunity to 
·~xpress my deep sense of gratitude. on behalf of the constituency I have 
the honour to represent and myself, towards the British as well as the 
Indian and Provincial Governments for endeavouring to bring India toO its 

'proper level, materially, poli~ically and sc..:-.ially. In my opinion it is but 
Just that Honourable Members of different schools of thought should com-
bine with open hearts to make the best use of t.he opportunity to bring 
.:about an honourable and amicable settlement in accordanca \\;th the noble 
announcement made by the Prime ,Ministf::r of His Majesty's Government, 
with such modifications as the circumstances of the country need. 

In my opinion the announcement of the Premier is very sineart' and 
the discussion that took place at the Round Tflble Conference was real 

;and genuine, and I must say that Honourable Members who took 
part in the Round Table Conference deserve credit and sincere compli-
ments. 

It will be seen, Sir, that nearly nine Sub-Committees were appointed 
to deal with. the questions of Federal Structure, Burma, North-West 
Frontier, Franchise, Defence. Services and Sind. And before I speak 
-on this subject I would like to make few observations pertaining to general 
masses and agriculturists. 

India is not a small country, but Indi£', is a big continent with Dum-
'bers of religions, and sentiments. Over and above this, there are num-
bers of castes and creeds. 'rhus it is 'lmos.t difficult task to get ,,!l mto 
one focus. Not only that, but India is an agricultural country and nearly 
'70 per cent. of the whole population is '\griculturist. Thus it is quite 
clear that one has to work very carefully and t.:> face numerous mentalities 
with varieties of opposition. -The conditions in the rural areas are not 
such tha.t the people can properly realize what the real meaning or the 
refonns is, nor can they take an interest in them without burdening 
themselves with responsibilities, or until the power of appreciation has 
"been created among the agriculturists. Whatever reform is introduced 
it will surely be viewed with suspi8ions and doubt&, and the causes of 
misunderstanding will remain a8 usual, and ultimately t.he progress and 
·r.dvancement of the oountry will be very slow. It seems to me that 
'whatever new structure i8 made hereafter, there is nothing for this clas~ 

'8 
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cf people to aspire to. ,.:After all, whatever new structure is framed,. 
powers vested in the new structure will be exercised over them, and it is: 
but just that the senge of appreciation and the sense of understlU\ding the 
administration should be created among them. Most of us are elected' 
in th!s House 'by the agriculturists; we have to live among agriculturists ; .. 
we have to 5ake money from agricult'lrists, and the State has to rule· 
over the agriculturists ; and it is proper that some solution Ehould be found. 
The question now arises, what should be the solution? And my reply 
would be this-that along with other questions, the question of estab-
lishing of a Rural Council should be again thought out, whereby a new' 
field may be opened for this class of people, where they can exercise their 
activities and put forth their grievances through that Council and discuss 
the questions affecting them in their own language, in thei!, own wa~ 
and in their own manner. If this could be achieved. thev will think that 
they are not neglected. They will think that they liave got something to, 
aspire to and that they have to discharge certain auties and responsibili-
ties.The ultimate result of this would lie that the power of under-
standing the administration would be created, which would be of very 
great value to the general progress and advancement of the country. 

Now, coming to the main subjects discussed at the Round Table Con-
ference, I will make a few obset:Vations. The question of the fedem 
structure is the most important one, but at the same time it is complicated 
too. The Ruling Princes deserve compliments from all of us for baving 
accepted the idea of federal government. Whether the combination wilf 
turn out successful or not is a subject of doubt, but this is a subject w.:hich 
can very well be dealt with by the Princee: themselves. On the que!!tion 
of separation of Burma I would say that if Burmans are preparE>d to-
shoulder the burden, I do not see much objection in granting them their' 
request. If they want to be separated from HR, they can well do so, or 
if they want to remain with us they are welcome to remain with us. 

On 1;he question of the separation of Sind, I say that it should be 
separated as the people of Sind desire so. But here the question of 
readjustment should arise, because the importance of Bomoay Presidency 
will be reduced. It is known to everybody that tlie Ruling Prinees of 
Kathiawar are shifted from the Bombay Presidency and placed under the 
control of the Indian Government, and Sind alao is to be separated. Thus, 
t,he Bombay Presidency will be very small, and SO the question of re-
p.djustment will naturally arise, which should be considered very carefully 
when the question of new reform is considered. 

Now turning to the question of the Frontier Province I am in agree-
ment with the opinion expressed in this House, with such modifications, 
as the circumstances of the country call for, !lnd I would further say that 
whatever discontent prevails in that part of the country should be r~me-, 
died. 

Now co~ing to the question of franchise, in my opinion, the principles. 
laid l10Wn are open to criticism, hecause thE.' main principle is on a, pClpuls. 
tion basis_ I think so long as the class posseseing different interests and 
the class which has got a real stake in the country are not able to get a-. 
sufficient ,number ,of seat.s in accordance. with the vested interesttl they 
have got ~n the country, strong discontent win have to be faced. and'. 
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therefore I urge that, befor~ any !inal COl1clusio~ is arriv~d at, thiS qu.ei'!' 
tion should be thoroughly lDvestigated. And side by sIde the questIon 
of establishing a second Chamber in Provincial C.ouncils sh~ld properly 
be thought out, and I feel sure that all the complIcated questIons WIll be 
solved mainly if not wholly. 

I am mu'ch pained to see that the question of the Muslims of India 
has not been properly solved, and I am afraid that until and unless Hin~u
MusliI.l2""'unity is achieved, there will be a deadlock in the progress whIch 
is to be made hereafter. Muslims are born Muslims; they are Mu&lims, 
they will remain Muslims and they will die Muslims. Neither can .the 
Hindus drive out the Muslims out of the countrv, nor can the Muslims 
drive out the Hindus from India. Both have to'live in India and have 
to die in India, and I see no reason why both should not meet with open 
hearts and shake hands to bring about an amicable and honourable settle-
ment. I C8Illlot share in the theory that there should be a mixed elector-
ate with resel"Ved seats, because Muslims are not a small community, 
but Muslims are a nation. Muslims have got equal rights with Hindus, 
and until the feeling of brotherhood is created, no new structure can be 
built in India. Muslims should have the privilege of having a separate 
electorate on the principle of self-determination, and their seats should 
be proportionately maintained, and not only that, but the interests ·of 
Muslims should be sueguarded in all directions. I mean the interests of 
the Muslim community should be guaranteed, socially, politicallv and 
materially. ' 

Let me remind you of our old days of happiness and harmony and 
peace prevailing between Hindus and Muslims. We both used to take 
part in marriages and on sad occasions with equal feelings, and we used 
to carry out the worldly affairs with mutual help and goodwill. BuI; 
somehow or other the same feelings are not in existence today, which is 
a matter of great regret. We both should unite and find out the causes. 
and when causes are removed I feel sure we shall be the same again that 
we used to be before, and under these circumstances I very strongly 
appeal first to Muslims and then to my Hindu brothers to come forward 
with open hearts a.nd place their cards on the table a.nd the result will be 
nothing but peace and peace alone. 

The question of other minorities will have ~o be consiclered very 
carefully and sympatheticall~'. and care should be taken that sufficient 
safeguards are maintained in the new constitution. Minorities should 
feel with confidence that their rights in the country are guaranteed. 

'.Ehere is another point which is not of less importance. There is A 
class in the country generally known and called Landholders Talukdars 
Inam~ars, .T agirdars, Zamindars. and their holdings on mor~ than on; 
c,ccaSIon have been guaranteed by Government. Their i.lCldings Ilre on 
different tenures, and in no circumstances should the tenure be affEcted. 
~are should be taken, when the question of constructing the constitution 
IS considered, that their vested rights in the country and in lands are 
proper!y s?,feguarded politically and mll.terially. Moreover their repre-
sentation lD all the Chambers or, say, Houses should be maintained in 
accordance with their importance. Their number of Se9.t8 in each House 
should be allotted so that their voice may be of some importance. 

Sir, when I refer to the sma.ll book of the Round Table Conference 
what I find is tha·t not a single aelega~e from Bor.lbay Presidency wa.~ 

n2 



1652 LEGISLATIVB ASSDBLY. [7TH MAR. 1981. 

[Nawab Na.ha.rsingji Ishwarsingji.] 
ehoosen by the Bombay Government. or by the Indian Government from 
this class who could represent. their interest, although almost all other 
provinces had thought it desirable to select delegates from this class. I 
should say it was most unfortunate.rhis class is scattered over all the 
presidency, and from the beginning of the British advent till now they 
lIave played their part most loyally, both in the interests of the public and 
'Government, and I feel confident that, even now they will not fail to 
discharge their duty if they are placed rightly in the new constitution, 
with adequate seats in their possession. It appears from this small book. 
page 43, that there is an idea and suggestion about forming a second 
Chamber. 

The question about establishing a second Chamoer is most worthy of 
consideration. This class in the Bombay Presidency is an important 
elass, and if Bind is excluded, we have tc remember that nearly hundred 
lakhs of rupees are paid by this class to Government, which is nearly 
one-fifth of the total land revenue of the Bombay Presidency, and I think 
-that the Bombay Government would be well advised, in consultation with 
the Indian Government, and tne class particulRXly interested, to consider 
this problem most carefully and sympsthetically. This is not the place, 
nor is this the time where the detailed grievances, and negligences on the 
part of the Govemment can be .explained, as detailed matters can very 
well be dealt with when we are actuany sitting t<' form the new constitu-
tion, and I leave this matter, merely saying that the question mliy be 
fully considered along with the whole scheme when it is considered. 

To support the case of this class, I will only refer to para. 147 of the 
Report (1918) on Indian Constitutional Reforms, page 94, and page 4. 
para. 5 of the Government of India's Despatch on Proposals for Constitu-
tional Reforms (1980). ' 

Before I conclude my speech, I 'would like to say a few words in con-
nection with the safeguards and the powers proposed for His Excellency 
the Viceroy and the Governors of the Provinces. I do admit without 
hesitation that the reservations and safeguards regarding Army, finance 
and foreign relations are absolutely essent;al and that emergency powers 
to ensure peace and tranquillity in the country, to guarantee the vested 
rights of the landed aristocracy and other minorities and to stop rlr~stic 
measures of legislation. ought to vest in His 'Exeeltency the Viceroy and 
Governors of the provinces. 

It is the common law of nature that no responsibility could be placed 
without powers. If His Excellency the Viceroy and Governors of tht-
provinces .are made jl'esponsible to carry out the administration with 
efficiency, powers and safeguards are indispensable. 

If a careful survey is made of the Reports o! the Round Table Con-
ference, there is a clear indication that the Government at Home, the 
English delegates and the delegates who had gone to the Round Table 
Conference from India have played their parts most soberly and with 
sIncerity in the best way they could. and they deserve credit and compli-
ments from all of us. Indian delegates have been treated on equal terms 
and with affection and feelings of brotherhood, and. I once more 
.thank them all most heartily, and I ao nope that when the delegates from 
iLondon arrive in India India will not fail to maintain the Indian tradition of hospitality. . 
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Lastly, I should say most emphaticaUy th'tt until and unless there is 
confidence and trust between the rulers and the ruled, no settlement can 
be achieved. I therefore hope th~ the persons who desire the welfare 
of the country, and desire to see India progressing ana advsncing material-
ly, politically and socially, should come forward, leaving aside all petty 
and minor differences, to shake handR WIth open hearts, and I do fedl sure 
that India will be elevated to its proper level within the Empire. 
(Applause.) 

It is a matter of great satisfaction that Hit; Excellency the Viceroy, 
I,ord Irwin, has been able to achieve a settjement with the Congress people 
through Mahatma GandhI, and I feel sure that ull the sober-minded people 
will appreciate the noble work done both by Lord Irwin and Mahatma 
Gandhi in the interests of the country, which will surely facilitate the-
carrying out of the work of the Round Table Con.ference, and I take this 
opportunity to thank both His Excellency the Vicero.v and Mahatma 
Gandhi for their noble efforts, which ~re purely in the interests of the 
country. 

Let us now forget the past. Let us mind the present and think of the 
future. (Applause.) 

U. Tun AUDg (Burma: Non-European): Sir, after you have heard 
all about India, a voice from Burma may give you a change. Burma, Sir, 
is a country which is cut off from India by natural barriers, and as such, 
people in India have little or no notions whatsoever about Burma. Only 
the other day, when I moved a motion for adjournment, the Honourable 
the Leader of the House stated that Burma was far away, and the real 
conditions, the real state of affairs were not known to this House. Such, 
Sir, is the fate of Burma. But lately Burma has forged ahead and has. 
received the attention of the Honourable Members of this House, as well 
as of the public in India, by virtue of the question of separation. There 
seems to be a great deal of mystery, Sir, about this question of separation. 
I am not here to say why or why not Burma should be separated, nor 
to discuss the merits or demerits of separation, but I do say that separa-
tion is and will be the necessary consequence of the aspirations of the 
Burmese people. Their aspiration is, Sir, not separation first. They 
want a political status, a constitution, which will be of the same nature 
as that which will be accorded to India. In Burma there are, no doubt, 
different sections of political thought, hut if you ~xamine all these, you 
will find that separation becomes a necessary consequence of the realiza-
tion of their aims and o6jects. Now what has been done at the Round 
Table Conference with regard to Burma? If you refer to the Resolution 
that was passed, you will find that, while the principle of separat.ion has 
been accepted, it is laid down that the prospects of constitutional advance· 
towards responsible government held out to Burma as part of British India. 
will not be prejudiced by the separation. Now here my view is, Sir, that 
the cart has been placed before the horse. The Burmans in Burma are 
claiming a. degree of political advance as much as India is going to get: 
and in realizing that advance., we say that separation will be a necessary 
and natural consequence. But instead, this question of separation has 
heen made capital of and that principle has been aecepted. I am sure, 
Sir, that this principle of separation as a condition precedent will not be 
acceptable to Bllnnnns in Bunnn. It is needless for me to remind the 
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Rousa that when the pledge by the British Parliament was given to .IncJ!a. 
that the progressive realization of self-government would be the oble~t~ve 
of the British policy, Burma formed, as she still does part of the BntlBh 
India, and that pledge was as well meant for, and equally applicable to 
:Burma. But Burma is not India, just as much as Ireland is not Eng~an~. 
"Burma is different from India in more than one way. There is no tIe m 
common with regard to race and religion, creed and custom; there is no 
common feature, in that Burma does not have communal feuds between 
Mussalmans and Hindus; Burma does not have the caste system; the 
literacy of the Burmans in Burma is very much higher than that of 
Indians in India. We have it even from the lips of a high official who 
has had experience both in India and Burmlr-I refer to Sir Reginald 
Craddock, who has been described as one of the greatest diehards-he 
even has declared that Burma is different from India and is fully fitted for 
democratic institutions. I shall just refer to the note which he wrote 
which was referred to at the Round Table Conference by the Burmese 
leader: 

"There are features in the social systeIl\ of Burma which mark it out as pri"'IQ 
facie a more promising soil for the introduction of electoral institutions than cal' 
be found in India. The widely diffnsed primary education already mentioned, the 
-emancipated condition of women, the freedom from violent religious antipathiu, the 
great tolerance of the Buddhist religion, the abS8Dce of .. landed ariatocraey, of cute 
-distinctions, and of hereditary occnpations-aU these are factors which tell stror.gly 
in favour of the ultimate enccellll of democratic institutions." 

Bir, as I have said, the conditions in Burma are quite different from those 
of India, but unfortunately the question of Burma has been shelved merely 
on the hint of the principle of separation being accepted. I submit that 
this is not the proper disposal of this momentous question. I do repeat 
that Burma wants separation, and I wish it to be distinctl1 understood 
that Burma wants not merely the separation, but a separatIon with the 
proper status, status being the condition precedent. That status should 
ibe in no way inferior to that given to India. Unfortunately, that point 
·was not made so clear in the Round Table Conference, at least so far as 
the proceedings show. We have read in the Government of India's 
Despatch, on page 86, the following: 

"When the announcement of August 1917 W8-S made, Burma was, as it noW is, a 
]la.rt of British India. The progressive realization of responsible government was pro-
mIsed to Burma equally with the rest of India. It is important that the pledge thea 
given should be .re-affirmed to a sepaT&ted Burma. In some quarters doubts have been 
·cast on the motIves alleged to underlie official support to the policy< of separation." 

Quite rightly, doubts have been expressed because instead of going on 
with the question of what status Burma should get, the Government of 
Burma, suworted by the Government of India, have been dealing with 
the question of separation only. And naturally doubts, arise as to what 
sort of constitution Burma will get after the separation has been granted. 
I should remind the House that everywhere both in Inaia as well as in 
En gland the gospel of frankness, sincerity and good faith has been preached 
and it is time that mistrust should be replaced by trust, suspicion 
should be replaced by confidence, and as such the underlying motives in 
the minds of the Government officials both in India and in Burma with 
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.regard to separation should now be made clear. :r'here .should be !1' de~ara
~tion made that Burma will get a status which will be m no way infenor to 
that of Indian and that separation will follow as a natural consequence. It 
..has been said in the Round Table Conference that separation was asked fo~ 
'purely as a matter of self-preservatio~. Sir, Burmans in B~a have got 
the same aspirations as Indians in India have. They feel that if the pledge 
given in 1917 and reiterated in 1919 is to be given effect to, they have 
proved themselves to be worthy of the trust during the years that have 
elapsed, namely between 1917 and 1931, in so far as the management ?f 
their own affairs is concerned. The Burmans feel that they would be ~ 

..a position to tackle their own affairs as efficiently, if not better, than th~ 
Indians in India will be able to do. Now, Sir, nothing has been done 
in the direction of declaring what status Burma is to get. We are being 
..asked to leave India's an'chorage but we know nothing about the destina-
tion for which we are bound. Nothing has beeIJ done to show that Burma 
js going to get the status c!lolled Dominion Status. India has her represen-
-.tation in the League of Nations; Burma has none. So far as I understand, 
.that is the first indication of the status that a country is going to have. 
If a country gets admitted to the League of Nations, then the fact that 
that country is going to get Dominion Status is well-defined and settled. 
J3ut so far as Burma is concerned, not a word has been said about the 
representation of Burma being allowed on the League of Nations. Where 
is the indication and where is the sign, that Burma will be assigned a 
status which will be equal to that' of India? How can it be said then 
that Burma's political advance has not been prejudiced by separation? "-
Only the other day Colonel' Kenworthy asked in the House of Commons 
:a. question regarding the status that Burma was to get. The Secretary of 
State simply replied that that question had been disposed of in the Round 
Table Conference. I submit that the way in which this matter has been 
.disposed of has no meaning in it. There is no meaning in the Resolution 
-that has been drawn up. It is extremely vague. Who is going to judge 
whether the status that is going to be conferred on Burma has in any way 
been prejudiced by separation or not? Who is going to decide that the 
~titution that is to be given to Burma will not be prejudicial in 
Burmans after their separation from India? We shall be left entirely help-
less. We shall then be not in a position to say anything except to receive 
w~at shall be given to us when once we are cut off from India. So I 
WIsh it to be definitely understood that the sepa.ration depends entirely on 
~the fulfilment of the first condition, namely, the status, which should 
be clearly defined and declared before separation is made. Onl" after that 
~a.s been declared, the question of separation will crop up. :My last word 
~s that we ask for a political constitution on the lines of Dominion Status 
ill the hope that we shall be a.ble to manage our own !If'fairs. We Ask for 
a mare to ride and not a mare to carry. 

Bhai Parmanand Dena sarup (Ambala Division' Non-Muhammadan): 
-Sir, no sooner we begin to talk of the Round Table Conference, our atten-
tion is at once arrested by the personality of Mahatma Gandhi. Mahatma 
Gandhi is so deeply associated with the idea of t,nis Conference that we 
cannot easily ignore him while discussing this subject. We are all aware 
·that the suggestion of a Round Table Conference was thrown out just when 
Mahatma Gandhi's first non-eo-operation movement had reached its culmi-
nating point. 
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[Bhai Parmanand Devta Sa.rup.] 
(At this stage Mr. President vacated the Chair, which was taken by Diwan. 

Bahadur T. Rangachariar.) 
The attitude of the Government was so stubborn that they rejected the 
idea and it did not assume any practical shape. Ten years have passed 
. away since then, when there grew up an agitation about 

1 P.M. the boycott of the Simon Commission. After this agitation the 
direction of affairs came into the hands of Mahatma Gandhi and he again. 
set up that v.ery movement. Then, Sir, the suggestion came for the 
opening of negotiations and this time we find that Mahatma Gandhi and 
his party adopted a different attitude. They met the Viceroy and there 
~t that meeting they wanted an assurance which could not be given 
under any constitutional rules. This stiffness on the part of Mahatma 
Gandhi and his party l<ld to the movement called the civil disobedience 
movement. We all lruow (\ large number of peoille have been put into 
the jails on that account. We have also known the sufferings of the 
people under the Zathi charges of the police. All these things have 
happened since then. But the Government having committed themselves-
by an announcement had to hold-..the Round Table Conference. Mahatma 
Gandhi had rejected the idea simply because the assurance could not be" 
given to him and his party. The Round Table Conference was, however, 
held and we know and nobody can now entertain any doubts that this 
Conference has met with the greatel;lt possible success. There was one 
:flaw in that Conference and it was that the party for the sake of whose 
co-operation this Conference was called did not take any part in it. This 
:flaw has now been removed by the peace negotiations that have been held 
during ~he last few days between His Excellency the Viceroy and Mahatma 
Gandhi and these talks coupled with the famous declaration of the Premier ~ 
would remain as a landmark in the constitutional history of this country. 

I will just say a few wOMs with regard to the movement of Mahatma 
Gandhi. We are all aware of the amount of spirituality that Mahatma 
Gandhi is possessed of. He came to India from South Africa wi~h a novel' 
idea in his mind. He wanted to introduce his principle of passive resistance 
into the field of political warfare. He tried this experiment during the 
first non-co-operation campaign. It worked for some time but the hands 
of Government were strong, Mahatma Gandhi was arrested and the move-
ment was put down. Soon after his arrest, those friends of his who had 
joined hands with Mahatma Gandhi 1eft him. They started a different pro-
paganda and Mahatma Gandhi had practically to retire into private life. 
It was the boycott of the Simon Commission that revived his enthusiasm 
and he came into the field. After this, it was a piece of good luck for-
Mahatma Gandhi that he has lived long enough to make his novel experi-
ment again after these ten years while his friends who had joined him 
during the first campaign had all passed away one by one. 

JIr. X. Ahmed: This is pas. history of the Round Table Conference. 
We want present history of the papers laid on the table . 

.An Honourable Kember: He is making his maiden speech. He should" 
not be interrupted. 

Bhai Parmanand Dem Sarup: There was also another piece of good 
luck for Mahatma Gandhi, namely, tha.t at this period there were at the-
helm of British affairs, men of an entirely different type. Had there not 
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been men like Mr. Ramsay MacDonald and men of the type of Lord 
Sankey at the helm of British affairs, and ~&d there not be~n a noble, 
sincere and earnest man of the type of our VIceroy, Lord Irwm, even the 
amount of success that this movement has met, could not have been 
possible. Thus, Sir, this thing has been brought about,. and as I said, ~t 
was a lucky chance for Mahatma Gandhi to have lIved and seen his 
campaign brought to such a fruitful end. Now, the time has come for all 
of us to be happy over this and to work for the success of the plans that 
have been settled. 

As regards the achievements of the Round Table Conference, they have-
been enumerated by many of the HonoUrable Members here. The greatest 
achievement of course is the form of constitutional structure that has been 
settled at the Round Table Conference. No doubt as my Honourable 
friend over there suggested according to the new scheme, the Princes 
would take a leading part and we would be under the thraldom of the 
Princes instead of the foreign bureaucracy. But I think, Sir, the autocracy 
of the Princes and the democracy of British India cannot go on at the 
same time. Surely British India would influence the people living in the 
Native States and very soon the time would come when the people in the 
N ativ(\ States would have the same rights and the same privileges that-
We are enjoying in this country. (Hear, hear.) It is just this federal form 
of constitution that is the best that can possib~y be devised for a country 
of the type of India. Otlierwise the Native States would always be & 
source of trouble and almost an impossible task to be handled. It i& 
possible that this idea ruay have existed in the minds of many for a long 
time, still a very great credit is due to the British statesmen who have 
fixed this plan and this form of structure for the constitutional development 
of this country. 

Then, Sir, the other great achievement of course is the responsible--
government. There are reservations and there are safeguards, but in spite 
of these safeguards and reservations, I think the fundamental principle-
has been finally decided by the declaration of the Premier and by that 
declaration the centre of gravity has been shifted practically from Downing 
Street to this Honourable House, over the deliberations of which you are 
just presiding. I think, Sir, this principle having been deciaed, a new 
era opens up before us and now we have only to do the constructive work 
that lies before us in order to achie~e our real goal. 

Leaving these two great achievements, I think I have to mention one 
thing, and that is that which this Round Table Conference has failed tn 
accomplish. This is again a delicate affair and I know I am 170ina to 
touch on a delicate qu~stion. It is a strange irony of fate that I ;ould be 
~ubbed as a communalIst, although I would be speaking against communal. 
Ism .. Some of my Honourable friends have stated that the North West 
FrontIer Province has not been given the same kind of government as has-
been promised to other provinces. 

(At this stage Mr. President resumed the Chair.) 
Then, again, Sir ... it has been stated that the Indianisation:: of the Army 

has not. been q~ite completed by the Round Table Conference. I \"ould 
urge, SIr, that if. we take all these things in a communal spirit, there i& 
a great dan~er l~mg .in tha.t very spirit as it is antagonistic to the growtn 
of true natIOnalIsm In this country. (Hear, hear.) 
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[Bhai Parmanand Devta Sarup.] 
The Round Table Conference failed to achieve this part of its work 

and the reason is not far to seek. It WI10S due to Mr. Jinnah, who stuck 
to his 14 points likel the old Jew to his pound of flesh. The Nehru Com-
mittee had failed to satisfy the communal demands. The Central.Indian 
Committee also failed in the matter and it was not expected that the 
Round Table Conference could so easily succeed. Even here we find thAre 
is the Council of the Muslim League sitting and giving us threats of a future 
civil war if these 14 points are not conceded. Not only that. In this 
Assembly I find an inkling of the same communal spirit. The question 
·can be divided into two distinct phases. One is, what is the object of thepe 
14 points? If India is to be redistributed into new provinces, and if these 
provinces are to be given autonomy, nobody can have any fault to find 
with the scheme. But such a thing ought to be settled by the Members 
of this House when responsible government has come in to their hands. 
But if these terms are presented to us in the form of conditions, and if 
the Muhammadan community agrees to a settlement only on these con-
ditions, I ibink, Sir, that shows a strong communal bent, and the growth 
of such a spirit is totally antagonistic to the growth of real nationalisL'l in 
thiR country. I do not oppose these demands of the Muslim community 
<In the ground that they come from my Muslim brethren but on the 
ground that they would be most injurious and fatal to the growth of 
nationalism in this country. 

I will just try to examine them a little. There is a demand that 
Baluchistan should be created a separate province. The population of 
Baluchistan is not even 5 lakhs. Being less than 5 lakhs, it is equal to a 
tahsil or a sub-division of any district of the Punjab, or of any district in 
.any other province of India. To demand that such a small sub-divlSion, 
where the people are most backward. most fanatical, and given to all sorts 
.of vices which are common to backward people, should be made a province 
and given self-governing institutions clearly indicates that the question is 
looked at not from a national point of view, but only from a communal 
standpoint. Again, Sir, it was the Ne~ Committee that settled sbout 
the separation of Sind. I remind the House that the population of Sind 
is about 32 lakhs. The Punjab is divided into 5 Divisions and the popula-
tion of Sind is much less than the population of anyone of the five Divi-
sions of the Punjab. If the creation of a province for these 32 la.khs of 
people simply 110 please a sister community or any other community were 
for the future good and betterment of the country, nobody could have 
any objection to it, and least of a.ll would I have any objection to the 
proceeding. But if this is done simply on the demand of a particular 
community and on the condition that they would then only agree to a 
settleI?ent to get self-govemI?ent for India, this means nothing but that 
th~re IS a communal standpomt. Where the outlook is purely communal, 
it IS the duty of every nationalist in this country to fight that outlook and 
not to allow it to go on. 

Now we come to the North West Frontier Province. That province 
again has got a population of 25 lakhs. My grolmd for opposing the 
~reation of a self-governing separate province on the North West 
1"rontier is the same as I have put forth against the separation of Sind. 
It is said that it is a separate province already but I say it is not. It 
ill a strategic province that was created for the defence of the whole of 
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:lndia. If a separate province is created for the defence of the country, 
it is to the interest of the whole country to look to the condition of that 
province and not to allow it tic;> ~o into the ~nds of one. community. S~, 
I was reading John Stuart MIll s book on RepresentatIve Government . 
In the ohapter on Federal Institutions you will find that he says one great 
thing. He says that wherever there are federal states and in these federal 
-states there are living separate communities, and if one of these communi-
ties has got greater bonds of relationship and sympathy with the hostile 
neighbouring countries, that state becomes a great source of weakness to 
the federal government. If this spirit is allowed to grow among the Mu~lim 
~ommunity here in this country and at the same time we give a ,'hanc~ 
of creating a separate state in a province where sympathy with the neigh-
bouring hostile countries predominates, it is doubtful whether the creation 
of such a province on these lines would be for the good of the whole country. 
Lastly, Sir, there is the financial difficulty. The North ·West Frontier Pr0-
vince has been supported out of the Central revenues so long. The ex-
penditure would naturally be increased by introducing reforms in that pro-
vince. Now if we are. freed from. the burden of paying for the new 
'Council and the Governor and other expenses of that province, I would. 
'say, let it be so. But if all the people have to pay for the expenses for 
-the reason that it is a strategic province and is created for the defence of 
Tndia, it would be a hard thing for us to allow such a thing to happen. 

,. Now I come to my second point and that is about the public services . 
.1! !rst of all, come~the Army .. With regard to the Indianization of the Armf, 
my Honoura~le frie~d, Captam Sher Muhammad Khan, was urging the other 
day the s~eClal claIms of the martial races. No doubt the martial races 
· bave a olaIm to special concessions on the Government and they should be 
..encouraged because they are always ready to sacrifice their lives Ilnd to 
shoulder all dangers for the spke of the country. But circumstances Itave 
('ha~ged and we cann~t make the art of war simply a monopoly of any 

· partlC?lar class or partIcular clan in thiR country. The last great war has 
· establIshed. this fact very cl~arly that all people, ~hether they are shop-
~eepers, traders or labourers In the factories, can go and fight their "memies 
ill the battle-field. 

Xr. President.: Order, order. The Honourable Member's time IS up_ 
The Assembly then adjourned for Lunch till Half P""t Tw f th Clock. ..... 0 c. e 

· 'fhe Assembl;y re-8;ssembled after Lunch at Half Past Two of the 
Mr. PreSIdent m the Chair. Clock, 

Sir ~&D B~urfBth JlR· WalayatuIlah (Cent.ral Provinces: Muhammacian): 
, e su ~ec 0 e ound Table Conference is a vast one and invol 

~anv comph~ated problems of great magnitude. The other Members h::" 
discus fled VanOllS matters connected with it and I ha d' t e · over th d' . ve no eS!re 0 go 
I . l ~ samefigroun agam as they have been so ably discussed alreaay 

Wlsn 0 con ne my observat.ions to one or two points only. . 
Sir, I am the only MUfllim Me b . thi 

Muslims of the Central Pro;inces. ~';o 1D s House to. represent the 
from that province t.o t.ake part. in the drt.~:atE":!, no MuslIm was chosen 
iQonference, which was a great disappoint~~n~rfi~~~~3f f~;~s ~u~al:~~ 
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[Khan Bahadur H. M. :W~8yatullah.] . 
l£'gitimate grievance on the part of, the Muslims of the Central Pro~inceB~ 
Though few in numbers, they are part of a large and important C!)]Jl-
munity, and along with Muslims of other provinces, they watched with. 
much concern the progress of the deliberations which took place in London. 

The province of Berar, which is tagged to the Central Provinces has 
no representative in this House, direct or indirect, so far as the Muslim 
population is concerned. It is very unfortunate. that their case is always 
overlooked, and so far as I am aware, it was not even mentioned at the 
Conference. While the quantum of Muslim representation in the Central 
Legislature from the Punjab and Bengal was under discussion and each 
group advanced its claims and counter-claims with great emphasis and 
meticulous calculations, the Muslims of Berar saw with acute disappoint-
ment that they were entirely left out from these discussions and they fe~ 
that this injustice might be perpetuated for them. It is hoped that wh~ 
the new constitution is framed, this omission will not be lost sight of. 

Sir, the Conference has done splendid work. The previous speakers-
have already complimented the delegates for the successful results cf their' 
selfless labours, for their zealous and patriotic service to their mother 
country and on their great achievements. Many great and controversial 
problems have however remained unsolved, and we must not allow our-
selves to be carried away by the idea that everything has been settled. 

The entry of the States in a federated Indian Gove~ent is beset with 
difficult problems which can be solved only by men of ripe experience-
possessing great statesmanship. The methods of election to membership, 
in British India and Indian India are likely to be widely different. How 
far the States would agree to shape their internal administration according-
to the decisions of this House remains to be seen. How far the members-
from the Indian States are to be allowed to influence our deliberations and 
thus take a part in the Government of British India has to be determined. 
These are difficult problemB\ to be tackled and will provide ample matorial 
for the best brains of India for some time yet. 

Then there is the communal problem. It is equally knotty and puzzling: 
The communal differences have been a curse of this c.ountry. Often they 
have assumed active form and caused the ruin of many families and thE: 
loss of many innocent lives on both sides. The country has suffered great 
economic losses and incalculable damage has been done to the national 
cause. All efforts to compose them have proved so far unsuccessful. Dis-
cussions have only led to the stiffening of the attitude on both sides instead. 
of helping to solve them. . 

Sir, the Conference left over these disputes to be settled by the com-
munities. It would have been much better if they had been finally Lattled. 
It reminds me of an incident. Two parties were quarrelling and fighting 
over something and the police placed them before a Court. The Magistrate-
in a persuasive tone advised the parties to settle the matter amicably out· 
of Court. They replied that they were doing exactly the same thing and~ 
were actually settling the dispute but the police unnecessarily intervened. 
(Laughter.) 
- Sir, the question of their settlement has to be grappled with vigorously: 
There should be a change of heart on both sides and this question Mould' 
be approached by all dispassionately in a liberal and accommodating spirit. 
It behoves the majority community to take the initiative and try to meei. 
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tbe demands of the minority communiti?s with magnanimity and in a 8p~t 
-of compromise. I would aSk .both. parties to. remove all doubts and SUSpI-
cions to eliminate from their mmds all distrust and then settle these 
-dom~stic :fra.teroal disputes in an atmosphere of perfect harmony and 
mutual confidence. Then and then only we shall be able to evolve. a 
(lonstitution for India which will command the respect and co-operatlOn 
·of all and be conducive to the welfare of all communities and the prosper-
jty of this unhappy and distracted country. 

Sir, I hope I shall not be misunderstood. The majority community will 
'never lose its privileged position by granting a fe~ c0!lcessions. t.() t~e 
'minority commuqities. The latter should also bear m mind that m their 
-own interests they have to compose these differences somehow. 

Proportional communal representation in the services is another con-
-troversial matter. It is desirable that the legitimate aspirations of rill 
communities in this respect should be satisfied, consistently with consider-
:atio~s of efficiency. I will appeal to the majority community to minimise 
all chances of quarrel. Equal facilities should bet provided for all commu-
nities for cultural development and for progress educationally, economically 
.and socially. 

If a serious effort is made in a spirit of compromise, the Muslim demands 
will be found to be capable of adjustment and fulfilment. The grant of 
Teforms to the North West Frontier Province was deprecated at one time 
by a section of the people. But today the outlook is different snd just 
the opposite. This side of the Assembly has recently given proof of its 
·desire to extend a hand of brotherly help to the people of that unhappy 
province. They now whole-heartedly support their demand for iliiI' and 
equal treatment. We feel as much resentment as they do for the harsh 
-treatment to which they have been subjected for many years under peculiar 
laws and regulations, and we admire their powers of endurance and forti-
tude which alone saved them from extinction. There is now unanimity 
-of opinion at least on this side of this House on the point of granting tlhem 
the same measure of reforms as will apply to the rest of India. 

Sir, the question of separate electorates is a very delicate one, and the 
Muslim opinion on the point is very definite and pronounced. Sepa.rate 
·electorates may be opposed to the principles of true democracy, but we 
have to face realities in India. They have existed here for some yea1'8 
and the Muslims are not inclined to part with them. In the present oir-
-<lUIDstances, the:r m~y be continued. Mutual foroearance, joint working 
of the new constItutIOn for some years, mutual confidence and adjustment 
may . render the~ unnecessary. hereafter and by common consent they may 
b.e dIspensed WIth then. UntIl that mutual trust is created; it is waste of 
-tIme to dwell any longer in our deliberations and debates on the ethics of 
joint electorates. 

_ Sir: I would ask the majority community to follow the example cf the 
EgyptIans, who granted liberal concessions to the minority communities 
in. order to ~n their freedom. As soon as the latter are satisfied, t,here 
wIll be n?thmg left but to m~ke an o~ward march and with all component 
PQ.rts satIsfied and all domestIC questIons solved, the Indian: nation will be 
sole to devote its entire energy in directions which are calculated. to be of 
bene~t to the country. To my mind, Sir, tJris seems to be the only 
:solution of the vexed Hindu-Muslim question~ 
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Mr ••. K . .Joshi (Nominated Non-official): Sir, as ODe of the ff:~ 
Members of this House who had the good fortune to attend: the Round 
Table Conference, I feel I ought to tell this House what my friend, Mr. 
B. Shiva Rao, and myself, who made it their duty to speak on behalf of_ 
Indian labour did at that Conference. Sir, as is usual with me, I shall 
confine myself entirely to the labour point of view. It is for thOse w~<>. 
speak on behalf of the 'other classes to say whether the results from theIr 
point of view were satisfactory or not. But, bir, I judge the Round Table 
Conference and its results by two tests. I firstly try to find out w~et?er 
the working classes will have their due voice in the future constitutlOn 
for India. The working classes and the masses of this country are not 
merely anxious for a change of masters. They want self..government, not 
for a few people in this country, but for all people in the country. It is-
from this point of vieW' I shall judge the constitution that has been-
framed at the Round Table Conference. I shall also apply another test, 
and that test is, whether the interests of the working classes win be ade-
quately protected by the machinery of Government that will be set up-
in accordance with this constitution. Sir, the Conference has decided to' 
set up a Federation in India, a Federation in which the Princes, and not 
the people of the States, will have a very powerful voice, and an Honour-
able Member, Sir, with great delight stated the other day, that the Princes-
saw, came and conquered. Sir, that Honourable Member may see suffi-
cient reason to delight at this result, but I feel, Sir, that the country 
need not congratulate itself if this has been the result of the Round Table-
Conference. I am not wedded either to a federation or a unitary form 
of government, but I judge every form of government that may be pro-
posed for this country by the tests I have just mentioned. 

I shall now l3ee, Sir, how the constitution that has been proposea will 
stand the tests. In the fi.rst place, the legislatures that have been pro-
posed are, in my judgment, not sufficiently large enough for the proper-
representation of the people of tbis country, especially of the masses and 
the working classes. In Europe, there are Legislatures having member-
ships of 600, 700, 800 or even 900, but a large number of Indian leaders 
who had gathered at the Round Table Conference agreed that in India we 
need not have such large Legislatures. Now, Sir, if you have a small 
Legislature, you will find it difficult to extend the franchise. If you in-
crease the size of the House, you make it at leaot easier for the wider 
extension of the franchilile. 

Then, ~ir, they propose an upper House, and the Beport st~es that 
that body IS expected to be a body of weight, experience and character. 
I feel; Sir, that some fair test will have to be found to judge whether 
the people who will be sitting in that House do possess the necessary 
weight,-perhaps bodily weight th~y may possess-(Laughter), whether 
thE}Y possess the necessary .expenence and the necessary characfer:- -but 
then are we to understand, Sir. that the lower House will not consist of 
people who will have the necessary character? I felt, Sir, that the Con-
ference should ~ot have ment~oned especially the word "character" in this; 
l~spect; but, SIr, I do not WIsh to dwell on this subject of the upper 
House. , 

~ come to the low~r House. E~en lOWer House is to have a large pro-
portlOn of representat~on of the Princes, presumably by nomination. The 
Report does notme~tlon that, but the Princes state that it is the concern 
of themselves to deCIde 8S to what kind of representation the States should 
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have, whether elected or nominated. I feel, Sir, tha~ their Hig~esses 
should revise their opinion in this matter. If the Pnnces are gOIng ~a 
join the Federation, it is not the conc~ of the Prin?es al?ne who ~lll 
sit in the Legislatures. If the r~presentatIOn of the PrlDces IS by nom~a
tion, to that extent they are gOIng to affect the character of the L~gtsla
tures that will be set up for this country. I. th~refore feel that if the 
Princes' representation is going t? be by nomlDatlOn, to that extent the 
Legislatures will not be democratIc. 

Then as regards franchise for . the lower House, th~ Report mentio~s 
that, in order tl1at the constituencIes should not be unWIeldy, the franchiBe' 
will have to be high, and the Indian leaders who -had gathered there 
insisted that the Assemblv, that is the lower House, must be elected on 
a direct system of election. Naturally, if you insist upon a direct sYllteI?-
of election in a vast coun,try ~ike IIMia, you will have to put a high quali-
fication for a franchise. I feel, Sir, that the working classes and the-
masses of this country will not accept this provision. The working classes, 
as I stated at the outset, want to be represented in the Legislatures and 
want to have a voice in the elections, and if their representation can only 
be given on a system of indirect election, say by means of electoral colleges, 
I would prefer an indirect system of election of that chara.cter to a direct 
system of election with a high franchise qualification. 

Sir, when we come to Provincial Councils, the Franchise Committee has 
recbmmended that an expert -Committee should be set up and that Com-
mittee should examine whether the franchise could not be given to a 
number equal to 10 per cent. to 25 per cent. of the population. r 
feel, Sir., that there is no justification for omitting ~ section of the-
popUlation of this eountry from the exercise of their civic rights. If there IS 
going to be self-government in India it must be for every one. A vicarious 
self-government is not going to please the working classes and the masses. 
It i~ saia that there are practical difficulties in the way of establishing 
adu.! franchise in India. The area of a constituency is very big, but the 
area of a constituency is not going to De bigger as the number of members 
in thp, Legislatures are increased, and the area can be still further reduced 
if we all agree to enlarge the number of seats in the Legisla.tures. 

Then, Sir, it is said that there is the difficulty of polling booths. 
Person~lly I do no~ fe~l that there is any difficulty about polling booths. 
In InOla you are reqUIred to have a large number of polling Dooths. and-
you ~ay ~ave to add some more, but I think there is no real difficulty 
on thIS pOlDt. 

It is then said that the number of voters to be canvassed would be 
very large. Well, it is quite true that the number of voters will be farge 
~>ut can we envisage any time in which in India the number of peonl~ 
lD the c~lUntry is going to be a small one? That difficulty is always going 
to. be With us. It is not going to disappea.r at any tirr.e that we can 
thmk ?f,. and ~e haye to deal with that difficulty. Sir, I have 
~ preJudICe ag~mst dIrect election, if we can secure the representa-
tIOn of 1!he 'Yorklng clas~es. and the masses by direct election. But Sir,-
I shallh certamly prefer lDd1rect election through electoral colleges ~r by 
any ot er system, if that is the method by which the. workers and th~ 
masse~ can-be represented. I therefore feel that whatever the expert 
hom~ttee hmay decide, the R-ound Table Oonfer~nce that mav be held 

er • er s ould not agree to any proposal- by which Q large section of the 
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people of this country will be deprived o~ their civi~ rights: The Rep?rt 
~f the Franchise Committee makes mention of an mterestmg suggestion 
made by Lord Zetland, that there should be some peo~le .who shoul~ ~e 
-represented directly and some who may be represented mdl1'6ctly. Sir, if 
there is a fair division of t.he seats between those people who are to be 
'represented by direct election and those who are to be represented by 
indirect election, I shall have no objection to considering any scheme of 
that kind. But I am not prepared to have one kind of citizenship for those 
who are educated and possess property and a lower kind of citizenship for 
thosfl who have not got the good fortune of possessing property. If the 
number of voters must be reduced under any circumstances, Sir, that can 
be done without penalising any class, by laying down a qualification which 
will be common to all classes of peoplEW I suggest that we may put down 
an age qualification for reducing the number of people. Let us say that 
those people who are over the age of 30, or 40, or 50, or 60, Clan alone vote. 
By that means you can reduce your number, but at the Dame time, 80 
class of citizens will be deprived of their right of citizenship. (Mr. 
Mul&a",&mad Yamin Khan: "What about the Sarda Bin?".) If at all the 
ROlmd Table Conference comes to a conclusion that there will not be adult 
suffrage, then, those people who will have to represent the cause of labour 
at that Conference will have to insist that labour must be represented In 
tbp. Lefislatures of this country by special cons~ituencies. At riresent. 
there are special constituencies by which Members are elected by capitalist 
constituencies as the landholders, the industrialists and the commercialists. 
We claim that labour in all the Legislatures should have at least equal re-
presentation with the capitalists. Take, for instance, the present Legisla-
tive Assembly. The representatives of Europeans, who are the representa-
tives of capitalists-I am quite prepared to make an exception in the case 
of my friend, Mr. Moore (Laughter)-the representatives of the Chambers 
of Commerce, the representatives of Indian commerce and of landlords 
altogether number 21. while only one Member, by the favour of the 
Governor General, is asked to represent the interests of labour. Sir, 1 
cannot accept that position. In the PrOvincial Legislatures, there are 
nearly 90 members representing capitalist interests, while there are only 
10 members representing the labour interests, and they are all nominated. 
Sir, labour cannot hitherafter be content with nomination. Not only that, 
but labour will insist that its representation in the Legislatures by special 
constituencies must be equal to the representation of the capitalist inter-
ests. I suggest that for the representation of labour, if there are going to 
be special constituencies, the special constituencies should be the trade 
unions, and the qualification for franchise should be membership of a trade 
union. (Mr. Muhammad Yamin Khan: "What about agricultural 
labourers?".). Sir, I am not against agricultural labourers and what I have 
said applies both to agricultural labour as well as industrial labour. 

Now, I would like to consider very briefly the functions of the Legisla-
tures that ~1l. be set up under this constitution which is proposed. In the 
first place, It l~ ~ fe~eral fonn of govern~ent. If we go by the experience 
of the world, It IS ddHcult for a federatIon to protect the interests of the 
working classes sufficiently unless special provision ill made for the control 
of the Centra~ Legisla,'ture ov'er the provinces in labour ma.tters. W'e 
are therefore 1liDXi0WI that labour under the federa~ constitution must 
become a federal snbject. A federation has no interest for the working 
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oclasses at all, if labour legislation and labour matter~ are n~t going to be 
a federal subject. Sir, this difficulty has been experIenced. In other p~s 
.of the world. Take the Dominions of the British EmpIre,--:-Au~tr8lia, 
Canada and others. You find it difficult to get such good legIslat~o~ 8S 
health insurance, unemployment insurance, etc.,. in all these Domm.IOns, 
but take the case of Germany where ,he federatIOn has reserved to I~eH 
-the power of dictating to th~ pr?vin~es in the matter ~f labour questIOns, 
:and you find good labour legIslatIon m that countI¥' Sir, I shall not take 
-Very much time, but I shall only refer to one thing. 

JIr. President: The Honourable Member has only one minute more. 

lIr. N. lI. Joshi: 5ir, I shall finish. And that is, that under a fe<lera-
tion We should not be deprived of the international protection which labour 
'has secured up to this time through the League of Nations. India is a 
member of the League of. Nations and of the International Labour Orga-
nisation India bas ratified some of the Conventions, though not as many 
M we would hEwe liked. But, Sir, if India becomes a federation with the 
Princes as p~rts of the federation, I feel that it wouta be difficult for a 
:federation, consisting not only of the provinces in British India but also 
of 500 Indian States, .to rlltifv the conventions. Sir, the last seutence. 
We, who represent labour interests, have no desire to stand in the wa.y of 
any constitution coming into existence in this country. In the past, the 
British Government and the British Parliament may have or may not have 
protected the interests of the masses or the working classes. But' one 
thing is clear that, hereafter, under no constitution will the BritiRh Gov-
ernment or the British Parliament, be able to protect the interests of the 
Indian masses and the Indian working classes ..... 

lIr. President: I cannot allow the Honourable Member to continue. 

lIr. B. lI. Joshi: I shall complete the sentence, Sir. 

JIr. President: I am sorry I cannot allow the Honourable Member any 
further time. . 
.. Mr. AD?-u Bath Dutt (Burdwan Division: Non-Muhammadan Rural): 
SIr, the Leader of the House has moved a Resolution: 

"That the Pa~liamentary- pal,"'rs in connection with the Indian Round Table Con-
ference be taken mto consIderatIon." 
Sir, if by Parliamentary papers the Report of the Indian Round Table 

3 p.lIl. Confer~nce, as presented by the Secretary of State for India 
to Parhament by c~mmand of His Majesty is meant, I do not; 

know ?0'Y we,. the representatIves of t?e people in the Indian Legislaturo, 
come m m thIS matter. Has the Parhament asked us to give our opinion 
on the R.eport? I pause for a reply, but no reply is forthcoming. The Leader 
of the House.' when moving this Resolution, could have enIiahtened us 
whet~er ParlIament wants OUI opinion in this matter. If n~t, are we 
gratUItously to thrust our opinion upon 0. body who mayor may not listen 
~~ the ~am~? Would it at all be dignified for this House to do so? All this 

lSCUSSIon IS m~rely waste of time, but I hope the HOllse will bear with 
me fo.r a fe.w mmutes whe.u I make a few observations. It may be that 
~ur dISCUSSIons here ?Day be. helpful to the delegates i,o tbe Round Table 
-uonference but even In that CMe I would like to know whether they really 

a 
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re.quire our advice in this matter. We have heard more than one dele-
gate to the Round Table. Conference, who represents the capitalists as.. 
well as those who represent labour. We have heard only mutual admira-
tion. The Report begins with an appreciation of their own achievement&. 
which would have come with greater grace from the lips of others. In 
page 4, the Report has been described as containing "Material of the 
highest value for use in the framing of a constitution for India, embo~y
ing as they do a substantial measure of ag-reement on the main ground 
p)an". This is how they have complimented themselves. They have 
also been complimented by the Prime Minister of England in highly 
eulogistic words. 

Slr Oowasji JehaDgir: They were not the words of the delegates. 

Kr . .Amar Nath Dutt: The words are in inverted commas and it must 
b~ the words of one of the delegates. In pag-e 72, I find the Prime 
Minister applauding their services so that they may not be g-reeted with 
black flags on their arrival in India with the following words: 

"I think you will go back to India, whether you are disappointed as to the work (lr 
not, and say 'We were met by our British colleagues on terms of hospitable equality'.'" 

I do not understand the exact implication of the words "hospitable equal-
ity" . 

Kr.O. S_ Bangs Iyer: (Rohilkund and Kumaon Divisions: NOD-
Muhammadan Rural): Equal hospitality. 

Kr. Amar Nath Dutt: Equal hospitality, .as my friend suggests. U 
that be so, I do not grudge it. The Prime Minister continues: 

"We have put our case before them and they have listened with a desire to '\ccom-
modate . us; and they have put their case before us and we assure you that there je. 
80 much in their case, so much experience in the working of institutions, 80 much in 
relation to the peculiar conditions of India, that they and we must come to agreements 
upon it." 

Here comes the badge of inferiority of these delegates. They had to sub. 
mit their case before a superior body and that superior b.Jdy. was kind 
enough to listen to them. They think that if they come to us with these 
credentials, as many of the Round Table Conference delegates have done, 
we shall take them at their word. Unfortunately for many of us we 
cannot do so. What is the reason? The reason is that the Conference 
was constituted without that dominant political party which only counts, 
the deleg-ates were not chosen either by the representatives of the people 
or by the Central Legislature, but they were chosen by the British Indian 
Government. It was, therefore, really the Government of India meeting 
the British Parliament. Nothing else than that. They were the repre-
Eentatives of the Government of India and not the people of India. 

The Honourable Sir George Rainy (-.. eader of the House): May I point 
(llJt that, in answer to questions, I have said three or four times that 
the selection was not made by the Government of India. 

J[r. Amar Nath Dutt: That makes very little difference. I do not 
utter these w.orda with a view in any way to mar the peaceful atmosphere 
th~~ . has dawned upon the country by the w:ise &tatesmanship of one of 

l'r:! . 
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the greatest Viceroys who ever came to India in consultation with the 
'paWJ; of Sabarmati who represents all that is noble and good in human 
~.8ture. Let us c~ngratulate ourselves that at last. the Parliament hal 
lound out its mistake and now they want to take mto confidence those 
who really represent the people, for framing a constitution for India. 

Now Sir I won't say anything farther about the personnel of the 
Round Tabl~ Conference. One criticism I beg to offer with respect to 
the Report that is in our hands. I hope the work will be begun anew. 
Some Members have applauded the recommendation about the Federal 
Government, though it has been criticised by my friend, ~. Yamin Khan. 
and rightly criticised. I do not really understand what IS meant by 8 
federal constitution, embracing both British India and th~ Indian ~e.~8. 
Either it is a camouflage or it is to have no real responsIble constItutIOn 
for India. There are no less than 562 British Indian States. Their sys-
tem of government is certainly not the type of the government We have 
in British India, and the dragging in of the British Indian subjects along 
with the Indian State subjects has been pleverly broufht in by those 
who do not wish to see India win Swaraj, because they know perfectly 
well that at some point or other there will be a breakdown. That is my 
idea of the whole thing. Sir, I am a believer in a constitution"on a uni-
tary basis. I am strongly opposed to that federation which has the bene-
diction of several Members of this House. I fail to understand how that 
system of government can be introduced in a country like India. From 
the dAwn of history in this land, from the Vedic times down to the 
days of Muhammadan rule, we have had a unitary system of govem-
ment-not It federal system of government. A federal system of 
government in this country at least, if not elsewhere, will divide the 
people of one federated State from those of another and will 
operate as It clog in the progress of both and hamper national advanoe 
which as a,nationalist I have so muoh at heart. (Hear, hear.) I am 
cpposed to the idea of framing any constitution with the concurrence, or 
rather with the approval of the British Parliament. Sir, I am a believer 
in the right of self-determination for India. I contend thAt in this matter 
of framing a constitution, we A·re not praying for boons And concessions as 
we used to do in the early ·days of the Congress, but gince then within 
the last two decades there have been kaleidoscopic changes in human 
affairs everywhere in the world as also in this country., and we stand on 
our le!!s today. demanding our just rights; and those rights are no~hing less 
than the attamment of PUTna StraTai about which Mnhatmn (hmclhi hag 
fl'poken in l1Dmist.akahle t.erms. My' RonourRhle frit'nrl OVAr ther~ MI'. 
Arthur M;>ore. hilS said that we have alreno:v got Swaraj: well, whetl;er we 
~ave got It or not. I wish we m~y get Swaraj, and I pray that Mahatmajj's 
nopeFl mAV he fulfilled. but, SIr. unless the Government of India choose 
to,tAke t.he Mllhlt~m/l.ji's COllDSf>1. there will not be PUTna Swami, and I 
thmk also that thIS Report should not be t.he basiFl of the new constitution 
Rnd the work shrmlrl he begun anew. (LAllght.er.) 

Sir, I may be permitted ~o point out one other thin[7 to this HO~lse 
n~melv, that the p~posed constitution in the Report is full ·of FlIlf!"'!!llards: 
SIr. these phrases, safeguards", "transitory stages". "the realization of 
self-gov~mment by pro~e8sive stages" are the Serboniar. Bog in which the 
Report IS hound to collapse, and IndiR cannot have rea: SWRraj with those 

c2 
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ra,feguards. Sir, you want to realize the prophetio vision of Lord' 
Macaulay which was portrayed by him nearly a century ago in such preg-
nant words, as: 

"Having been instructed in European knowledge, they may at some future age 
demand European institutions, whether such a; day will ever come I know not, llUt. 
never will I attempt to avert or rebrd it. Whenever it comes, it will be the prcudest 
day in English history". 

Sir, I invite the Government of Inaia to expedite that proudest day in 
the annals not only of England but also which will be one of the proudest 
d.ays in the annals of our own motherland. (Applause.) 

If:t. 1:. Mudd (Bengal: European): ~ir, I am very glad to have this 
opportunity of adding my tribute to those which have already been paid to 
the work of the Round Table Conference and its delegates, for, in spite 
of the opinions of the last speaker, I feel sure that most people will a£rea 
with me when· I say that that Conference has certainly achieved a founda-
tion whioh will stand as a basis for the future oonstitution whioh is to 
be built; and I think most people will also agree with m~ that the success-
ftli results of the negotiations which H. E. the Governor General has con-
cluded go a step further with that foundation. I believe that, whatever 
0\:1' tribute of thanks and admiration to him may be for these successful 
negotiations, the verdict of history will enhance that admiration and 
not detract from it. Sir, there are many problems and difficulties still 
toO be faced, and our superRtructure has still to be built. I use the word 
"our" in its widest sense to include all communities, all parties and all 
interests in India. I desire to associate myself with what my :Honourable 
friends, Sir Hugh Cocke and Mr. Arthur Moore have said with regard to 
any help that we may be able to give. It seems to me that the first problema 
to be solved are those which mainly concern Indian parties and Indian 
communities; but if, as Sir Hugh Cocke said, they feel that"we can be 
of any assistance and can give them any help in the solution of those 
problems, they can be quite certain that that help will be gladly and 
willingly given. (Applause.) 

,Sir, I have listened with great interest. to the speeches in this debate. es-
pecially to those of the delegates who have returned from the Con-
ference, and perhaps most of all to my Honourable friend, Sir Cowllsii 
Jehangir's speech on the subject of financial safeguards. I do not ·think, 
Sir, that there is any country anywhere in the world, whatever its constI-
tution may be, which has not got safeguards of some kind or other in the 
constitution-nat safeguards which are merely tempOl'ary, but safeguards 
which are inherent in the constitution, and which perhaps have almost been 
lost sight of, because as a rep,nlt of wise government, they have never hait 
to be invoked; and I personally-and I know many of my community also 
-hope and believe that that also will be India's happy experience 1I:laer 
the new constitution. (Applause.) I welcome the speech and the assuranco 
of my Honourable friend, Sir Hari Singh Gour, with regard to the future 
of the British commercial community in this country, for it must be ad, 
mitted that iIi many sections of my community there have been misgiv-
ings which have not been made less by certain articles appearing in t-he 
Press and certain speeches which have been made on the subject. I (!o 
not believe that those articles or those speeches represent the large bcc'y of 
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Indian opinion, but I was very glad to have Sir Rari Sing~ G?ur's assur~ 
th bJ'ect F~r Sir We do not ask for anythIng In the way anceon esu ' v, , - I ktht 

of monopoly or anything in the way of preference; we me~e Y as a 
we and those who come after us should be ~llowed to contInue to carry 
on their businesses with exactly the same rIghts and ~x~ctly the same 
equality which we have got now, And we do urge t~at It l~ not a matter 
which can be left to future considerati.on, U~ce:tamty w~ll, always p~
vent any man from doing his best w~, It IS, m our opmIOn, essent al 
that the matter should be settled when ~he new ~onstitution is, settled, ,In 
the past, the British unofficial commumty had httle opportumty of takmg 
a.ny direct part in the political life of the country, ~everthele~s, ,I ven-
ture to say that even then we were ,11?le, t.~lOugh possIbly only JndIrectly~. 
to contribute something to that polItICal M,e. Under the pr~sen~ con 
stitution we have the right of voting, the rIght of representatIon In the 
Legislatures and the right, of taki?g' our share in various p~rts .of, the 
working of the country-l'lghts whIch we ~a~l!e and app~eclate, rIghts 
which we realise carry with them a responsIbIlIty; and I thInk the proof 
of our recognising that responsibility is the fact that we come and take 
our part in the work of this Assembly. (Applause.) In the future we 
are to have similar rights of voting and representation, and a similar 
share in the working of the country, but responsibiiities are going t.o be 
bIgger and the work is going to be harder. I can assure you that we 
appreciate those rights and also appreciate the responsibilitiea, 
and shall do our best f> fulfil .our part of them. Now, Sir, 
it seems to me that if we are given those rights of citizenship, it ~ 
not logical or fair to differentiate and to say, you may vo{e, you may be 
represented in the Legislatures, you may take your share in the working 
(If the country but you may only have certain limited rights as far as busi-
ness and commerce are concerned. I d.o not believe thai that will ever be 
the attitude of that broad-minded Indian opinion to which my Honourable 
friend Sir Abdul' Rahim referred OD. Monday. The position, I think, is 
stilI more strengthened by the fact that in the United Kingdom the British 
Indian has just the same rights as I 01' any member of my community 
have for trading and carrying on his business. V,r e have, Sir, a large 
stake in t.he countr~': our interests 8·re of a permanent character, for we 
are not just here to-day and gone tomorrow. Most of our interests have 
been built un over g-enerations of hard work and organisation, oft-en the 
pon succeeding the father for two or three or four generatjonll, and I 
think we may claim that we have Gone a great deal of pioneer work in 
developing the commerce and the industries of India, I think we mBy 
&11'10 clftim that., in doin£' that, we have done much for the good of Tndis 
and for the good of Indians, During the ordinary course of our busine". 
we have learnt to appreciate the good qualities of many Indians with 
whom we have had to deal. We not only appreciate their good qua.lities, 
but we have formed friendships with them which we value. Sir, no man 
or company or firm can carry on R business unless as the basiR of it he 
has got the goodwill of the people with whom he is dealing-. We main-
tain that we have got that goodwill. and 1 go further Rnd sav that the 
basis of everything must be goodwill. whether it be t.he framing of • 
constitution or the working of a Government or the l'UDT.ing of a b~sine"s, 
or even dealing with safeguards, for. however much vou mav trv to make 
them. unless you have ~oodwill behinll them to work tn-em .. their value is 
I' doubtful one, Sir, it seems to me tha~ India in her industrial and eoIIl-
mercial development is stm only at the beginning of things. Thel'e is an 
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enormous field for development and if India is to develop that field to the 
full, surely she must mobilise all possible resources of capital, of brains 
e.nd of industry in order to do so. We have very deep and sincere sym-
pathy with Indian aspirations, not only political but commercial and mdus-
trial as well. We believe that when the new constitution comes into being 
there will be many problems and many difficulties which will have to be 
solved. We cannot help feeling thj.t Indians and the Government then in 
pmyer will need our help and will b~ glad of such help as we can give them. 
Again, I should like to assure them that they need have no fear of any 
lack of response on our part. We shall, as equal citizens in the country 
with them, be only too a.nxious to take our share and do everything that lies 
in our power to help them in the difficult task which they have undertaken. 
(Applause.) . 

Dr. A. Suhrawardy (Burdwan and Presid~nc:v Divisionfl: Muham-
madan Rural): Sir, untroubled by the responsibilities and cares of leader-
ship and untrammelled bv any restrictions and restraints imposed upon 
members of a party, I find myself in the happy po~ition of being able to 
speak freely, fearless.ly and n:ankly, and that for hours but for the fear 
that the 20 minuteEl' rule might cut me short in the midst of a sentnece and 
make me run the :risk of being misunderstood and misrepresented. I am, 
therefore, not inclined to pay any complimentEi or shower congratulationI'! 
on the members of the Conference or its "ommittees and conclaves 1)r 
bestow compliments on the lesser and greater gods of His Majesty's Gov-
ernment. I have neither the time . . . . 

lIr. B. S. Sarma (Nominated Non-Official): But you are taking up all 
the time in introduction! 

Dr. A. SlIhrawardy: My time is not yours. 

Kaulvi Muhammad. Yakub: That is his look-out. 

Dr. A. Suhrawardy: I have neither the time nor the inclination to 
burst into a palan of praise or sing halleluiahs on bended knees lik~ my 
friend who interrupted me· from the other side of the House. I shall only 
make a very few observations as regardEi the character and composition 
of the Conference and its findings. But before I do so, I will have to 
take notice of the unmaidenly speech of a new Member who, judged by 
his past exploits is not a maid, old or young, and judged by his speech 
he i& not a nationalist at all, but a rank communalist. Fortunately for him 
Mr. Jinnah is not in the House. Had he been in the House, in spite of 
the 'Protection which chivalry extends to maiden speeches, my Honourable 
friend Bhai Parmanand or Premanand, who had thought it fit to pour out 
t;he vials of happiness or of love in order to soothe Muslim feelings, would 
have found to hie great regret and cost that Mr. Jinnah, in spite of the foot 
that his name begins with "J'. is not an old Jew but a young Tarta.r. He 
has complained of communalism. He has complained of the Fourteen 
Points of Mr: Jinnah to which he stuck like the old Jew. We all know 
that the Fourteen Points of Mr. Jinnah are not the FourleenPoints of 
:President Wilson. Even of President Wil&on'lJ Fourteen Points, I do not 
lu.t.ow how many are embodied in the Treaty of Versa.illes or the Coven_ 
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'Of the Le&.gue of Nations. We ~ll know tha~ the Fourteen Points of Mr . 
.Jinnah are neither the Twelve AXIoms of Euchd, nor the Ten Command-
ments of Moses. They were on the sarne footing as the Eleven 
Points of the Mahatma; and even the Eleven Points of the Mahatma 
were reduced to Six Points and they are now embodied in the 
·terms of the armistice or the settlement of peace. But where they 
are I leave it to my Honourable friend to discover-whether the Eleven 
Points have all evaporated into nothingness or are to be found in the 
crystals and grain~ of salt and the provisions for manufacturing salt in the 
villages. The Fourteen Points of Mr .. Jinnah are only fourteen points for 
the basis of a compromise. And if similar midnight vigils are held in a 
secret conelave in a place not far away; if men of goodwill meet in the 
same spirit the leader~ of the Muslim community; if our demands con-
tained in the fourteen points are not treated contemptuously and not light-
ly brushed aside, but treated in the same spirit of statesmanship and good-
will; if night after night the great Christian Viceroy, who strove hard to 
convince the Chri&tian of the. East to apply the noble ideal of the Sermon 
on the Mount to practical politics and to affairs of the world, till as a 
result of his labours you all see the glimmerings of the dawn of peace, 
applies the same single-minded effort of statesmanship, the same de....,otion, 
the ~!ame earnestness of purpose and accords the same t.reatment to Muslim 
leaders, then another miracle may yet be wrought. But if the Mussalmans 
are treated with· contempt either by Government or by the leaders of the 
Hinliu community, well, I think, I will not be far wrong if I were to state 
on fIe floor of the House that Mussalmans, upon whom is not 10000t the 
lesson of the triumph of the non-co-operation movement, will take a leaf 
out of the book of the Mahatma, and the Round Table Conference whether 
in Westminister or in Delhi, whether in mid-winter or in mid-summer may 
go on without the Muslim representatives, at least of Bengal. (An Hon-
ourable Member: "Why of Bengal onlv?") J speak of Bengal because I 
have the honour to represent Bengal. We are in the unhappy position that 
not a single Muslim representative who ~p.joyed "the hospitable equality" 
to which reference has been made by my Honourable friend, Mr. Amar Nath 
Dutt, is present here toda.y. "Mr. Jinnah", in the words of Mr. Mudaliar, 
"'has not choElen to ret.urn to India" and Mr. Ghuznavi, I do not know 
where he is. has not chosen to be present in the House. Those were the 
onlv two Muslim Members of this House who were selected, I do not know 
by '~hom, whether by His Maieflty's Government or by the Government of 
India, but the Honouruble the Leader of the House has repudiated tha' 
soft impeachment more thAn once. Out of the only two Muslim representa-
tives, not one is present here today. So our miEl8lpprehensions cannot be 
allayed .... 

An Honourable Kember: There is Sir Abdul Qaiyum. 
Dr. A. Subrawardy: I am talking of elected representatives of the 

people. Sir Ahdul Qaiyum is certainly here, but I do not know whether 
ne IS present in the HOllse. My Honourable friend Bhai Parmanand also 
referre~ to the communal spirit shown in the demand ior the creation of 
BaluchIstan as a separate .province. He says, it consiiAis of only 5 lakhB 
of human souls and they are a very backward people, fanatical and not fit; 
~or self~governIIl.ent or self"governing institutions. I should like to plaoe 
,,11 ~heEle a~ents together. and make a present of them to the die~hard8 
-agalDst whom severe complamts are made on the floor of the HouSe for 
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U0t granting full Dominion Status or Puma Swaraj or responsible govern-
ment to India. These are the arguments and weapons drawn from the-
armoury of die-hardism and I cannot understand how my Honourable friend, 
who spoke a& a great nationalist, could rely on such arguments for the 
denial of rights claimed for and enjoyed by the rest of India to the people 
of Baluchistan. He also wishes the North West Frontier Province to be 
treated as' the Cinderella of the Provinces in India. He says it should not 
be allowed to be created into a &eparat,e .province-it is a separate province-
already-he says it should not be allowed to go into the hands of one com-
munitv. He has enunciated a new doctrine and a new idea of nationalism 
which· he preaches. I should like him to take possession of the North 
West Frontier Province if he &0 desires. \Ve have no objection, we Musssl-
mans have no obj'ection to the North West Frontier Province being popu-
lated by the Hindus exclusively and entirely. If there is another pea.ce 
Conference at Lausanne and another Treaty of Lausanne and if we, MUEl-
salmans, will have a voice in the deliberations of &\lch a conference, we 
will not have the slightest objection to an exchange of populations nnd to. 
allow the North West Frontier Province being entirely populated by the-
Hindus. Let them have the burden of the responsibility of defending the-
frontier. . He says that fIJIllpath'y for the neighbouring hostile province is: 
one of the reasons why the North West Frontier Province should never 
have a full-fledged self~government. This is a novel and a new doctrine. 
They can never hope to have the same degree of responsible gove~ent 
unless they become suddhi-ised, unless they become non-Muslims 

_ because they have the misfortune of being the co-religionists of the neigh~ 
houring Muslim kingdom of Afghanistan. Sir, I do not think I should take 
the remarks of my Honourable friend Bhai Parmanand seriou&ly. I should: 
It:ave other Members hailing proba.bly from the same province a& himself 
to deal with him. . 

Now, I should come to the points which I wanted to touch upon when I 
rose to speak. My Honourable friend Maulvi Muhammad Yalmb had found 
fault with Mr. Maswood Ahmad for making certain observations as rc:gards 
the character and the composition of the Round Table Conference. Al-
though I am partly in agreement with the view& of Maulvi Muhammad 
Yakub, I do not wish either to dissociate myself ;Wholly from the views of 
Mr. Maswood Ahmad, nor do I wish to associate myself wholly with his 
views. Mr. Mal:lWood Ahmad, being a new Member, had bluntly stated 
what my Honourable friend the Vice-Leader of the Nationalist Partv stated 
ill his diplomatic language. He stated that, "The Assembly ha~ been 
ignored and we want representatives of the Assembly". That iec a mild 
way of saving that the Conference was not fully representative and reflec-
tive of public opinion and in that I agree with him. There are two senses 
in which the word .. representative" is used, and· for the benefit of my 
Honourable friends, I should like to place before them the views of a. 
great man whose views are entitled to respect. Maulana Muhammad Ali 
stated at· the Conference: 

"I am the only person belonging to my party who has been selected by His Excel-
'laney the Viceroy or the Government of His Majesty here or whoever it ia who ba.ao 
appointed theBe wonderful delegates. Whose delegates we are we do n9t know. I d~ 

. not pretend to 7'ep7'eBent anybody." . 
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That may be the feeling of many of the delegates themselves. That 
may be the' feeling shared by many of UEI in this House. But I do not 
desire to dila.te upon this point. 

There is another point which I want to place before the House and there 
I find mYElelf in agreement with the views of my Honourable friend, Mr. 
Amar Na.th Dutt, when he says that it is a waste of time to discuElS the 
Parliamentary papers which have been placed before us. Member after 
Member have appealed to us to bury the dead past. I am also anxious to 
bury the past. But the past is a fascinating sp.bject. There have been 
occasional lwpses into the past, even into the realms of epic and poetry and 
the days of the Ramayana and the Mahabhl1rata. I hope the House will 
forgive me if I also succumb to the Rame temptation and if I refer to the 
long-drawn history of the Reforms. I will not &tart from 1861. But I 
will come to the year 1929 when the members of the Indian Central Com-
mittee were hustled into submitting their Report by a certain date in 
October. What was the fate of that Report? It fell still-born from the 
press. (An Honourable Member: "Whom did the members of t.hnt com-
mittee represent?' ') They represented nobody, just like the delegates of 
the Round Table Conference in the words of the late Maulana Muhammad 
Ali. But they were certainlv Members of this House and two thirds of the 
members of the C~ntral Co~mittee were elected Members of the Central 
Legislature, one half of its members being elected by the Council of State. 
Th~ir Report fell Eitill-born from the press. Then there was the long-
expected Simon Commission's Report . . . . 

Mr. R. S. Sarma: Was Mr. Kikabhai Premchand an elected Member? 

Dr. A. Suhrawardy: He was a nominated Member, but he was a Mem-
ber of this House. 

Jfawab Sir Sahibzada Abdul Qaiyum (Nominated Non-Official): Whai 
a curse he should be a nominated Member! 

Dr. A. Suhrawardy: It does not lie in the mouth of my Honourable-
friend Mr. Sarma of Madras, the proprietor of the Bengalee and represent-
ing Bihar in this House by the favour of the nomination of Government to 
ask whether Sir Kikabhai Premchand ... 

Mr. R. S.Sarma: The Honourable Member suggested that the members 
of the Indian Central Committee had the distinction of being elected Mem-
bers of this House . . . . 

Mr. President: Order, order. The Honourable Member will please 
reffilme his speech. 

Dr. A. Suhrawardy: Then that historic document, 8 classic and a 
masterpiece, the Simon Commission's Report, was thrown into the waste-
pll'per basket and was not touched even with a pair ot tongs. Then fo1, 
10wed the Government of India'\:I Despatch the existence of which I must 
c~nfess I am not even aware of, because I do not think I was presented 
WIth a free copy of it an~ I am not rich enough to spend a few shillings 
or a few rupees to buy It. Now w~ have got this Indian Round Table 
Co?ference. ~efore the diEICussion on the Parliamentary papers could be 
Drushed there IS a change in the scene. A new vif,.ta opens up before UB. 
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:a vista of hope and of promise. This change of scene from We&tminister 
to Delhi, the change of environment and of settings and surroundings and 
the introduction of new actors may altogether change the character and the 
complexion of the findings of the Indian Round Table Conference. What 
boots it then with inces&a.nt care to scan the pages of these volumes, to 
-find out whether the safeguards are real or unreal, illusory or illusive? 

An Honourable Kember: Your time is up. 
Dr. A. Suhrawardy: Very well, Sir. 
Kr. President: Order, order. I should like to inform Honourable 

Mf'm,bers that with the utmost desire to allow every Member desiring to 
.address the House, to do so, I must ask them to recognise that it is not 
possible within the t.ime available to give an opportunity to eveiy one 
who df'sires to participate in this debate. I should like to appeal to every 
Honourable Membe]' whe; succeeds in catching my eye that he should try 
to curtail his reuuu'b and bring tlll~m within ten minutes in order that 
other Memhf;rs may have 11 chance of addressing the House. I would 
appeal to each of them to restrict his remarks within as narrow limits as 
possible and not try to Exceed ten minutes. 

Mr. Gaya Prasad Singh (Muzaffa.rpur cum Champaran: Non-Muham-
madan): Sir, the Round Table Conference has no doubt assumed a large 
tlmoullt of importance since the happy termination of the Irwin-Gandhi 
negotiations. We have reason to congratUlate ourselves and to congratulate 
the country on that happy event, and I am speaking in no language of 
e<lnvention when I tender our respectful thanks to His Excellency Lord 
Irwin and also to M!lhatma Gandhi for the happy termination of a tense 
situation which was 'prevailing in this country. (Applause.) Sir, the 
hIstorY of the Round Table Conference in a nutshell is this. Governmen~ 
-appoiiJ.ted the Simon Commission over the head of this House and of the 
whole country; and the people resented not on!y the personnel but also 
the composition of that ComJ1J.ission. The result was a thorough boycott 
of the Commission. This House bovcotted the Commission and refused 
money; the country outside boycotted the Commission effectively; and 
-certain Members of this Hbuse who were nominated to the Central Com-
mittee participated in their own individual capacities and against the wishes 
of this House and of the country at large. Sir, Government perceived 
their mistake, although they had not the courage to own it in so many 
words. It was therefore considered advisable lo put forward Sir ;Tohn 
'Simon himself as the originator of a scheme which culmInated in the 
eonstitution of the Round Table Conference. This Round Table Confer-
ence when it was convened in London for the first time had not a very 
happy augury of promise,. but it was the changed attitude of the Princes 
which turned the tide of events in that Conference. Sir, the Princes of 
India were smarting patiently under the control exercised by the Political 
Department; and as the result of a representation which was made to His 
Excellency the Viceroy, the Butler Committee was constituted to look 
into the question. As stated in the Butler Committee '& Report, the request 
for an inquiry m;iginated at a cDnference eonvened bv His Excellency the 
Viceroy at Simla in May, 1927, when a representative group· of Princes 
&Mked for the a.ppointD;lent of a spec]al coinmittee to examine the relation-
~ip existing between themselves and the paramount power, and to su" 
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means for securing effective consult9.tion and co-operation between British 
India and the Indian States and for the settlement of differences. The 
Prince~ also asked for adequate investigation into certain disabilities under 
which they felt they had laboured. 

That was the origin of the Butler Committee. Now, Sir, the Princes 
wanted bread, but the Butler Committee gave them a sugar-coated pill, 
or, if I may say so, a stone. The finding of the Butler Committee was 
this: 

"The fact of the paramountcy of the Crown has been acted on and acquiesced in 
-over a long period of time. It is based upon treaties, en~agements and sanads supple-
mented by usage and sufferance and. by decisions of the Government of India and tit_ 
Secretary of State- embodied in political practice." 

This was very comprehensive; and the Princes felt that their only safe-
guard lay in a federal system of government. Our thanks are due to them 
for the very patriotic part which they played in the Round Table Conference 
in London. They showed that they were Indians first, and Princes after-
wards. Sir, I shall try to follow your desire strictly, and I shall only just 
1!ay this much vrith· regard to the remark made by my friend, Mr. Yamin 
Khan. He envisaged a state of things in which· the Indian States will be 
allowed to meddle in our affairs in the federal system, while we shall have 
no power of interference in their internal a~airs. That is not the sort of 
thing which is contemplated. I will read out only one sentence from the 
Blue Book which has been supplied to us: 

"The Indian States do not desire either to discuss or vote upon questions which 
concern British India alone and are of opinion that these questions should be .hfinitely 
excluded; nor do the Indian States contemplate that any question of parmountcy 
will come at any time within the purview of the Federal Government." 

Kr. Muhammad Yamin Khan: What about the executive? Read on 
further. 

Kr. Gaya Prasad Singh: The federal system of go~ernment has been 
accepted not ·on~y by T m.any Members of this House who have spoken, but 
also by the IndIan NatIOnal Congress; and I find that an integral part of 
the agree~e;nt between Mahatma Gandhi and Lord Irwm is based upon 
the recogmtlOn of a federal system of government I shall put on record 
the sent,ence refen-ing t.o this: 

. ".As regards the c0!lstitu~ional question, the scope of future discussiO!l8 is stat-ed 
WIth the assent of HIS Ma.Jesty'~ ~vernment to be with the object of con.ndelin 
~ther the scheme for the constitutIOn of the Government of India discuSl!ed at th~ 
p~~d Ta~le ~01erence. O~ ~~e scheme outlined therein, federation is an e8Q ential 
I d·' f a BO h n Ian responslblhty and reservation or safeguards in the intares.s of 

n la or sue matters as for instance defence ext-er al ff' th . . . 
minorities, the financial credit of India a'nd the discharg: of ao~i;S~tion:.'poSltnn of :9 teM~hatma .Gandhi and the great party which he represents are willing to 
pn r Into thIS Conferen~e on the basis of a federal system of government. 
b~nal1y I am no~ ~lDg to express my opinion one way or the other, 

am merely pOlDtlDg out to the- House that a large' body 0" opinion 
::prefs~nted by the Indian National Congress has in essence aRs~nted to 

is .e e~l system of government. The critica:l point will arise as to the 
::n~!~tlon and scope of this federal system, as well as the ch~racter and 
bas.t.Ofl the s~feguards which may be nece8Sary 00 be imposed during the 
_~ U?bn.8lit penod. But there must be an immediate transfer of fUll 
a-pv .. Sl I y. 
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Sir, I will ignore the remark made by my Honourable friend Mr. Mas-

wood Ahmad the other day, and I would appeal to my friends to ignore 
some remarks to which they might legit.i.mately take exception. We want 
to start with a clean slate, with a happy augury of promise and success 
for the future government of India. (Cheers.) We want that every 
community and every minority shall have the right to enjoy its own liberty, 
unfettered by any undue rE'striction~ by any other community or interest. 
If we start with a desire to be sincere, to be honest and just, not only to 
ourselves but to all interests concerned, I do not think there need be any 
apprehension in the mind of anyone community or interest that its legiti-
mate ;interests will not be adequately safeguarded under the changed cir-
cumstances to which we are all looking forward with eager expectancy and 
hope. (Applause.) 

RIO Bahadur •• C. Rajah (Nominated Non-Official): Sir, it is 8 
matter of profound satisfaction to me and the members of my community 
-the depressed classes-whom I have the honour to represent in this 
House, that t.he Indian delegates to the Round Table Conference have 
la.id the general ground plan for the future com;titlltional reforms. Talking 
on a momentous occa&ion like this, let me teU this House that the depressed 
classes are in no wav behind any otlier section of this countrv's inhabitants 
in their desire for ~}jtical. advance. Rather they appreciate freedom more 
than anybody else, ju~t as the caged bird lom'!;s for freedom aH the mOTe 
keenly because it has known the limitations of a cage or restrictions on its 
liberty. I may go further and say that we are more anxioug lor the freedom 
of thi" country than others, because we are the original inhabitants of this 
land, 9.nd the country's interests and ours are closely associat.ed. 

I can assure this House that we are happy that we are on the roa.d 
t.o rea;pom;ible self-government, a government of the people for the people, 
and by the people. The outcome of that government, we believe, will be 
the largest amount of good to the largest number of people. Since we the 
depressed classes fonn a large section of the population, we expect the 
large&t amount of good to our people. It is with this expectation that the 
reformed constitution will bring in new hopes and increased happiness and 
l:berty to the 45 millions of the depressed classes in this country, a vast 
mass of humanity, that we welcome the change. But we certainly do not 
favour that kind of political concessions which if given will only benefit 
t,be intelligentffia and will not enable the depressed classes to participate in 
them with equal benefit with the upper ten of the community. 

Sir, all of us are eager to raise a magnificent constitutional edifice, as 
my Honourable friend Diwan Bahadur Rangachariar has said, "A new 
house", in our belovtld country. In my vision of the building of such a 
constitution I had occasion to view the plan, and to survey the materials 
out of which this grand edifice has to be built, for it has to be admitted 
that no solid and harmonious structure can be put up without a preconceived 
plan, and that no amount of political phrases or catch-words, however 
ethereal they may be, can conjure up a concrete and stable machinery of 
government. During my survey of the plan ana materials, it has struck 
me that a splendid mansion of constit.utional government can be raised in 
our country upon four comer stones, namely, the c8ste--Hindus, the 
Muslims, the Depressed Classes and the other Minorities. But unle8B eocli 
of these communities is sound and strong, how can they support a lasting 

./ 
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superstructure? Sir, I am qualified to speak at least of one of these, 
namely, the depressed classes. Can you say with truth that an important 
.section of your country the depressed classes, who form more than one-
sixth of its population, are given the privileges which are enjoyed by the 
rest of their countrymen? Nay, are they not denied even the most ele-
mentary rights of mankind and condemned etem~lly to live in squalid 
.surroundings, the hotbeds of dirt and disease? 

Now I say to you who are realfy interested in the country and in the 
welfare of the nation that you should prepare yourselves for responsible self-
government, and more especially for social solidarity through the breaking 
down of the caste system as it obtains at present in our country, and this 
.can be brought about by a moral revolution, the sacrifice of seJfishness; 
and t.he sooner this ban of untouchabilitv is removed, the nearer will vou 
be to the goal of complete Dominion Government for India.. Unless you 
do this, India cannot be free, no matter how much self-government she 
obtains now. And in the words of Mahatma Gandhi, "You will gain Swamj 
only to lose it the next month". Sir, patriotisTll is good and noble, but I 
ask what is patriotism without love for your neighbours? 

In January 1921, ten years ago, the Indian National Congress passed a 
resolution for the removal of untouchability. Commenting on this Mahatma 
Gandhi wrote in Young India that the removal of this blot on Hinduism 
was necessary for the attainment of Swaraj, and that "it wa~ a reform not 
to follow Swaraj, but to precede it." Just a year ago, in March, 1930, 
Mahatma Gandhi is reported to have said: 

"We want to rule the untouchables, and on the other hand the Government want 
io rule us. Both are thus equal. If this goes on we do not deserve Swaraj. I am 
really pained to see this. If you do not allow the untouchables to mix with yotl. then-
rst assured Swaraj will g::> far away from you." • 

The late Lala Lajpat Rai and Dr. Moonje both have affirmed that 
"p. II. Swaraj and untouchability are incapable of reconciliation. What 

did the late lamented triend of the depressed classes, Lala 
IJajpat Rai, say? He said: 

"I believe that India will not be fit for Swaraj nnless this blot on the fair name 
of HinduistD has' been completely washed away." 

And I am sure the House would also like to know the opinion of Dr. Sir 
'l'ej Bahadur Sapru, the leader of t.he Moderates, who played a most im-
portant part in the Round Table Conference. He remarked thus: 

"I do say what is my most sincere conviction, that unless you are able to l!OIve your 
own social problems about the depressed classes and the untonchables, I de. not soe 
any real p~8pect f,?r real genuine constitutional advance and any constitution that you 
may get wIll certamly not arouse any interest in me, because I do feel howsoever 
good, howsoever perfect, howsoever ideal your constitution may be unles~ you haTe 
~ot the suPP?rt of the minorities and unless you command the confid~ce of thos~ whom 
lU your vaUlty you may describe as Depressed Classes, your constitution will not be 
worth a day's purchase." 

An~ my friend Dr. Moonje was right in saying that if there was a real 
~esire for. S:waraj, the removal of untouchability was not a big Himalayan 
task,: .for It IS not a herculean task to root out this oppressive system and 
~speCl~lly its most cruel feature, namely, untouchability. Where 'there 
IS ,a wIll there is away. If the British enjoy a form ·jf government which 
~llows the maximum amount of liberty and fair pla~.- to individuals, it is 

ecause through every century of their history, and e8pecially during the 
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last, they have set themrelves to remove the oppressive features in their 
social structure, whether they affected capital or labour, children, women or 
the poor. 

If Japan again has ma.de the mOfJt remarkable progress, it is because-
the privileged cInsses, the Samurai, had voluntarily given up privileges 
which wrought injustice on others, with the single-minded aim of benefiting 
the country as a whole. 

Eveu when the En~lish nat, ion as ·a whole was unripe for ref enDS, or 
violently opposed to it, a Shaftsbury was able to get laws aMogated which 
worked oppressively on women and children. A John Howard succeeded 
in affecting improvements in prison life and a. Wilberforce spent his life-
time in winning freedom for slaves even in the teeth of opposition from 
powerful qu~ers. 

If only the smallest percentage of the efforts expended all over the 
country for the recent salt-making campaign anu the methods of defying 
the Government were directed towards excising this canker of untouchabi-
lity, which veritably eats our social and political system, untouchability 
would soon be a thing of the past. 

Sir, from what I gather from the &tudy of the history of our country~ 
India has not suffered so much from the want of knowledge of the ideals of 
government as from the evil of disunion among its people. 'rhis evil 
genius has been at work in destroying the glorious destiny of our dear 
land. It was not the want of physical power to resist the invader that 
was the cause of the defeat of our people. It was disunion pure and 
sinlple and it has continued down to this day, and it wiII continue in the 
same groove till doomsday unless we cry, halt, and tum over a new leaf 
in our history,-but not a new leaf in a paper eonstitution, which <lfter all 
might be termed "a scrap of paper", but a new leaf in our moral ·effort. 
India can be the India of our dreams, "if it choml6s", not in paper, but. 
in its conscience. . 

Sir, the British have given a definite assurance to fulfil their promises. 
pledges and obligations. It remains for the Indians now to f.ulfil their 
promises, pledges and obligations to the depressed classes. Sir, we are 
glad safeguards have been promised to us. I fully hope and trust that they 
will be properly incorporated in the constitution. We no doubt want adult 
franchise, and what is more important, representation through separate 
electorates, and that on a population hasis. 

Sir, the caste Hindus ask us: "Why do you want safeguards? Why 
do you want &eparate electorates?" Mig!tt I ask them, Sir, in reply, what 
would they want, if like us they were held in subjection by long standing 
custom ~y the domineering classes against their will? What would they 
want if they were exploited? If they were intellectually starved? If they 
were denied the benefits of schools, roads, wells, temples? If we now 
ask for safeguards, it is not our fault. That fault is to be laid at tlieir 
doors. Sir, for the successful working of responsible government, the 
colltentment of all classes is very essential and it would be only wise to 
grant the community its desire. Why force an unwanted system upon us?' 
It would be far bet.ter to foster the growth of confidence by removing all 
BUBpicionsof majority manipulations, by granting to us separate electorates. 
The moment our confidence in their sense of equity, justice and fair play 
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grows to such an extent as w~uld rend~r. separate . ele~~rates unnecessary. 
rest assured, we will not heSitate to lom them m ,l0mt electorates. At 
present as the community is so weakly represented m the electorates aad. 
so little versed in t.he craft of the politician, it should be given the p.roteo-
tion and the sense of security afforded by the separate e~ectorates. Sir, we 
are a separate community, though we at:e labelled as Hmdus .. We are. nd 
allowed to take part in Hindu ceremonies; we are not allowed mto a Hmdu 
temple to worship a Hi~d? god; w~ are not alIo,wed to read t~e Vedas,. ~e 
Hindu scriptures, and It IS also said that we nave no place 1~ the Hmdu 
heaven. In conElideration of our separate interests, our numencal strength .. 
olir political importance and our undoubted disabilities, we press our un-
doubted right as a distinct community to elective representation on the 
Legislntures, by means of separate electorates.. 

In this connection I may point out to this House that the depressed 
classes did not boycott the Simon Commission. Depressed classes as&OCia-
tions throughout India appeared before the Indian Statutory Commission 
and placed before them their considered opinion. In para. 79 of the-
Indian Statutory Commission's Report, Vol. II, it is said: 

"Most of the Daprl'Rsed Classes associations which appenred before us favoured 
separate electorates with seats allocated on the basis of population, though one or-
two still wished to retain nominations." 

It will intl'rcst the House that the two .:lelegates nominated by the 
Government to represent the depressed classes at the Round Table Con-. 
ference held in TJondon are not from those associations that favoured 
separate electorates, though the Govei'llment of India also in paragraph 35-
of their Despatch on proposals for Constitutional Reforms had pointed out 
that, "Recent meetings of Depressed C\p,sses Associations have re-affirmed 
their belief in separate electorates". 

Sir, we want also an adequate share of Governmental responsibilities, 
particularly a fair share of public flervices, both civil and military. All that 
we want is our manhood, our rights. 

Sir, on an occasion like this, I will not be true to myself if I do not 
publicly acknowledge that it is the presence of Englishmen in 
India that has brought to us a sense of our rights as men. They have 
been our friends, and we are thankful t-o them for this. Now that political 
power is passing from the British into the hands of those who have 
oppressed us 'and have been oppressing us in the past, we feel that our 
position in the future would become intolerable and that under Swaraj 
or responsible self-government, they would look after the interests of 
their particular communities and would either neglect us or train us in 
such a way as to look upon them for ever as our masters. This is why. 
Sir, we urge for safeguards. • 

~e ,mome~t they infuse confidence in us, the moment they bring in & 
real hVIng feehng of common brotherhood based on equality, the moment 
they destroy, root and branch, the oppressive and inhuman· caste system 
the moment w~ see th~t real, change in them, t~e chan~e of 'heart,' 
I, assure you, Sir, we wIll say, no more of these safeguards ~ We want 
t?em o~l~ as . a temporary measure ~mtil real democracy is established, 
till. condltlons Imp1"OV,~ and a !"ea.l na.tIonal outlook; is develQped. I do not 
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put separate electorate as an end in itself, but only as a means to an end, 
the object being effective representation in the Councils for the depressed 
classes. But we do not believe in social unification by means of formulas, 
speeches, resolutions and conferences. 

Now that we are going to get responsible self-government, I wish to 
wund a note of warning to the majority communities in this land. When 
you get power into your hands, see that you do not misuse it, I am afraid 
a day may come sooner or later-or it may not come at all as it all 
depends upon how you conduct the affairs of the State with reference 
to the depressed classes. I say a day may come when the depressed 
classes will agitate for their legitimate rights and privileges, and if you 
then resist or repress their legitimate demands, they will then start non-
co-operation and civil disobedience movements against your Government. 
See that you then view their demands and aspirations as you wish the 
present British Government to view your present civil disobedience move-
ment. After having obtained power into your hands, see. that you do 
not use it as a giant. Do not bring in section 144 against our leaders, . and 
do not promulgate ordinances to send our men to jail. 

In conclusion I hope that-the depressed classes will secure their voice 
and representation in all future negotiations and collaborations with 
Government and that their point of view will always be considered. 

](r. N. K. Dumasia (Bombay City: Non-Muhammad'lln Urban): Mr. 
President, as the Honourable Mr. Arthur Moore has pointed out, a new 
history has been made during the week-end,' chiefly on account of Lord 
Irwin, who has identified himself with the best national interests, and 
Mahatma Gandhi, who has dedicated his life to attain freedom for his 
country. Mr. Moore's speech is conceived in a most laudable spirit, which 
is a happy augury of the absolute success of the Round Table Conference. 
If Pandit Motilal Nehru-whose loss we all mourn deeply' and sincerely, 
who strove for peace till the last, though unfortunately he did not live to 
see the happy result,-awoke from his grave, he would not fail to give 
his blessing to the settlement, which promises to usher in a new and 
brighter era in India. We all see the twilight of the dawn, and we can 
await with confidence the glorious sunshine which will restore once more 
happy smiles on the faces of the people of this unhappy and distracted 
land. 

Sir, the subject that we are discussing today is a vast one. It is the 
biggest national transaction that has taken place since the transfer of 
India from the East India Company to the Crown and it is of gigantic 
proportions and tremendous importanc.e, and it is not possible to come to 
a satisfactory conclusion without making proper adjustments of different 
claims. I am speaking as a non-Hindu and a non-Muslim, and as such, 
I say that unless the claims of the Muhammadans are satisfied, there 
win be no Round Table Conference, lind that is what Mahatma Gandhi 
himself said yesterday to the representatives of the foreign Press who 
waited upon him for an interview. Sir, if a new Round Table Conference 
is not held, it would be a disaster of great magnitude. What the Muham-
madans Wflllt is that theirri~hts in accordance with their historic and 
their political importance should be <,.onceded. I have said that there is 
a dp-mand for the adjustment of various claims. Mr. J oslii pleads for 
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the labouring classes, the Muhammadans put forward their own rights, 
and the Indian States people make their own demands. All these demands 
ean be discussed and adjusted at the new Round Table Conference. 

The subject that has aroused controversy in India is in regard to the 
rights of the British commercial community. Reference has been made 
to this in the Nehru Report, in which it was stated that India waS 
prepared to give equal rights to Englishmen resident in India along with 
Indians, but the definition of citizenship was not given. Then. again, in 
tqis House, on a former occasion, Pandit MotHal Nehru said that when 
Swaraj came, they would not in any way deprive the Englishmen of their 
existing rights. If we proceed in that spirit, Sir, I am sure that we will 
be able to achieve a lasting peace, instead of the provisional peace that 
has been achieved at present. Mahatma Gandhi ssid yesterday that he 
wanted the help of Englishmen. Englishmen inside this Assembly as 
wen as outside have offersd their help. If, in return, we tell tnem that 
we shall stand by them, that we shall not deprive them of their existing 
rights, then I may say that a s'itisfactory solution of all the difficulties~ 
will surely be arrived at. We owe a great debt of gratitude to Englishmen. 
They were the pioneers in commerce and trade and industry, and mRny 
English statesmen have done their best to advance the political rights 
of India. If we recognise that debt of gratitude which we owe to t~e 
Englishmen, and if we promise to stand by their rights, and those of 
the minorities, then we shaH be able to achieve a lasting peace not only 
for India, but for the WHole world. 

lir. B. If.. Pilri (~Vtltlt l'unjtlu; ':';ull-Mui..c.l1J.ll.Uathill); l:)iJ:, w~ 1,Lh: 
Heard I:Onl~ Vtlry llltel'bstlllg speeCJJtlS, Llll:i alte£llOOIl, pal'BewaIly' 1rolu 
W,)· .tiouounlule 11'ieouI:I woo nave !lad tUe oppor"u.w~y 01 gomg acrobS .t.tle 
:;tlCltl aou t,~kmg part III the deuberations 01 tine .hound 'laDle 00nterence. 
And wllat 1 nuve noticed in particular is that t.b.e <uscus81on has more 
or less asswned .a sort of Q part.y aspect, in wmch the gentlemen who 
wertl members of the Round Table <.;onference felt t.hat tney w~e more 
01' less on their defence, that 8S such they should uphold and support t.b.e 
finwngs of the .uound 1'able Conference, whether t.hey were good, or 
whatever their value or worth might be. A deliberate attempt has been 
made to convince the House tliat whatever they have been able to achieve 
is something so valuable that the House ought at once to go down ('n its 
knees and acknowledge it. Well, we ,are not in that mood at all. We 
are willing, we are quite prepared to acknowledge whatever these friends 
have been able to achieve, and to that extent they deserve well of their 
countrymen. But, Sir, if they really think that they can befool us in 
8I1y way into believing in the efficacy of certain methods recommended 
which we really and honestly believe are not possessed of that value and 
of that worth, they are very much mistaken. 

1 have carefully gone into the Reports, at least with regard to one or 
two particular subjects, and I find that so far as the Defence Sub-Com-
mittee's findings are concerned, they are highly unsatisfactory. I regret 
to say so, and I hope that any observations made by me or by any other 
Honourable Member in this House will not hereafter ha'.ldicap the labours 
of those who have yet to sit in deliberation and to chalk out a constitution 
for this country. We are out to help them if we ca!} but still as the 
representatives of the country, it is up to us to say bllidly and hankly if 
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we tind that thel'e is a riaw here or a. defect there. I find, SO far as defence 
is concerned, that two obstacles apparently' have been cited as a sort of 
thing whicb. stands in the way of the achlevement of the real goal, the 
real goal being that no self-governing country can exist even fox: 0. day 
unless it has got the capacity to defend itself and so far as 
the capacity and the pO\ver to defend. oneself is concenled, 
I submit that that goal cun only be arrived at, if the whole AImy of this 
country is Indianised. At the same time, we oannot ignore the considera-
tion that this sort of thing cannot be achieved all in one day. We mU'St 
be reasonable, and the process must begin from today; as a matter of 
fact, it ought to have begun long before, but that process was delayed 
for reasons which are best known to those in whose hands the reins of 
government were at the time. Now, when the things have come to a 
head and we are called upon to see where the shoe pinches, and how 
the defect could 1>e removed, we find that in the past a policy was pursued 
which was so suicid,al, so detrimental to the interests of this country that, 
if the House bears with me just for one second, I will place the situation 
by referring to a passage in that well known book of Sir Sivaswamy Aiyer, 
where the position is summed up so far as the defence question is concern-
ed. At page 101 of the book ·the learned author says: -, 

"The policy followed uy England with recl;ard to the military organisation of India 
has been based upon a deep-rooled distrust of the people and the prmces of India. anu 
the one dominatmJ motive has been how to maintain her hold on India in the IIvellt 
of a general ris~Dg among the people. The distrus~ wa~ the unavoidab~e. result of the 
government by a foreign power of a vast country inhabited by many millions of people 
of alien races, creeds and languages. It was deepened by the great mutiny and hh.S 
nat. been substantially affected by the lapse of seventy years of peaceful ru!e and 'h\l 
consolidation of the Empire. . . . 

The whole subject of the organisation of the army in India was reviewed by tJ1e 
Peel Commission in 1858-59 and by Eden Commisaion in 1879." 

Then follows the finding of the Eden Commission: 
"The purposes of the army in India were stated by the Eden Commisaion to I'e 

to prevent lind repel foreign aggression, to prevent armed rebellion within Britisil 
India and to wa.tcb. and over-awe the armies of feudatory Native States. The t.wo 
principles followed hy the Government were to demartialize the people &Jld to dnide 
and rule. The demartialization of the people was accomplished by the wholesale dis-
armament of the civil population. Recruiting was confined to certain areas and 
classes only on the ground that they furnished comparatively the DlO8t valuable 'ighting 
material, and that, where theohject was to spend mvney allotted for military expendi-
ture to the best advantage, it was not desirable to reel'uit from the areas and cla!l88S 
;-vhich were supposed to he less martial.. Wha~ver trut~ there may be ~ this argument, 
It was overlooked that from the national POlDt of View, the exclUSion of particular 
classes of the people from recruitment would extinguish the taste for a military clU'88r. 
Such a policy was bound to perpetuate the inferiority, if true, of the excluded clauee 
a.nd inHict injustice on the ground of birth upon memberll ·of such clauea who ml.Jht 
possess all the necessary qualifications for a military career. Now was any opportunIty 
for military training or developing a taste for the profeasion of arms provided by any 
system of enrolmllnt in a volunteer corps. A~i.sion to the volunteer corp. was 
practically restricted to Europeans and Anglo Indians." 

That was the policy which was followed and· that is the finding ~f the 
Ed~~ CoID:mission. These are not . the oriticisms or outbursts of any 
pohtlC8.1 agItator. These are the findlllgs and ccnclusions of a commission 
presided. over by an. Englishman and if this was the policy which was 
pursued lD the past, IS there any. wonder that today we hear that we CIUl-
not achieve complete Indianisation beoause we cannot get the right class 
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of people, because the martial classe.s .are so scarce in this c.ountry, that 
there is not sufficient number of elIgIble and properly qualIfied persons 
who can be availed of and therefore the Army cannot be Indianised for a 
considerable time yet to come. These are the arguments which are today 
be;ng put forward. Now so. far as t~e right of any partic,?la:r c~ass of 
people to being called a martIal class IS concerned, my submlss~on Iii that 
the II'artial classes are not the products of any statutes. There 18 no such 
thing as a statutory martial class. Nor can such a title be bestowed by 
the Government or any power upon any class that "From tomorrow you 
will be a martial class". Marnal classes are brought into existence by 
the exigencies of the occasion and the time, and it is the time and the 
occasion which make men martial. In the history of this country and in 
the histOry of various other countries and climes, it is a notoriQus historical 
fact that when the occasion has arisen men have also arisen along with 
it. Look at our own history. The ~~ak Bengali was capable of un-
settling things ",;hich had long been settled. Then again look at the Sikhs 
,vho came into exislence owing to the wrongs of those times committed 
upon the Hindu religion. The occasion gave birth to that class who at 
the present time are the 'flower of the Indian Army. That is the Sikbs. 
Why go so far. Look at the present times. See what has been the result 
of the Congress movement. Women ~nd children have proved martial 
during the last 12 months or 18 months. After all what is martialism? 
Martialism means that you must have the courage and the fortitude and 
the pluck to meet organised forces. Have not all these qualities been 
demonstrated to the fullest extent in the recent political demonst,rat·ions? 
I claim on behalf of these people that aEl occasion demanded the~ have 
risen and proved true to the occasion. so that when circumstances df'm8nd 
(0, particular class of people, they are autc·matically produced. Whlit waH 
the position of these so-called martial classes when the war was declared jI 
On that occasion there was no discrimina.tion made whether a particular 
man belonged to the martial or non-mnrtial cla3s. Everv Tom, Dick .and 
Harry could enlist and was given a place in the ·Army .. If suitable men 
came forward, they were even given the positio!l of officers. That in Q 

country like ours, with a population of 300 million people, there is not 
enough marlial material is a position which cannot be tolerated even for 
It ~f':::J" d. There is no lack of material in this countrv. So far as Indiani-
Haiion problem is concerned,. we have got enough material. Given prop£"r 
chance and training, we can produce any number of officers and any num-
ber of rank and file. If tOdR" there 'is any difficulty on that score it is 
due to the wrong, and unjust polIcy that has hitherto· been followed. ' It is 
not the fault of the people . 

. Now,. Sir, just a word ~·ith regflrd to the speech of my Hon0ul'able 
fr!end Diwan Bahadur Mudaliar. He was profuse in the distribution of 
all sorts of compliments, beginning with t.he l'rime MiniFt,er downwards. 
No doubt they are all entitled to our thanks. While I ell) not deny that 
~t all, my £ffiggestion is that if the list of thanks is not already closed and 
1f • my learned f?end gets a further opportunity of mak~g a speech, he 
mIght also conSIder the clAims of th~ one party which is entitled t,o all 
~he thanks that we can possibly give, namely, the Cong:ress. My view 
II! that th~ Round T'lhle ConferencE', along wit·h ihl Dominion Status, 
whether perfect or imperfect, has been Mnceded onhr by the efforts of 
th~ Congress and not by the soft or the. eloquent sp~eche;; made by my 
learned friend. It is due to the Congress and the men and wom£"n who 
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have made aU the ~acrifices in the country during the last year ur two 
years. 

Sir, if my time is up, I shall only require a hint from you and I shall 
sit down. 

Mr. President: You have exceeded ten minuteff, not twenty. You 
can go on if you like. 

Mr. B. B. Puri: If that is se,. I shall stop here and will give others .), 
chance. 

Mr. 11. P. JIody (Bombay Millowners' AssoL'iation' Indian Com-
merce): With the establishment of 0. truce, the conclusions of the l-tound 
Table Conference may be said to have emerged from the turbulent arena 
of pe.rty politics into the clear light of day. I hope, Sir, that the financia1 
Pundits and military ~pert8, who have bt:-en so greatly in evidence in the 
last few weeks, will iiow cease to expound uheir wonderful theory that 
with the safeguards and reservations which have been imposed GD the 
constitution that has been outlined in London, India will be under worse 
disabilities than she is suffering at the present moment. When 80 much 
has been left unsettled and 80 m.uch has been l~ft in the stage of -tentative 
agreements, it would be absurd to mak~ any Extravagant claims for the 
Conference, but this, I think, can be legitimately claimed, and every fair 
crit~c must concede it, that the Conference hilS evolved 8 constitution 
which is going to result in the transfer of power from British to Indian 
hands. That,' I think, is the main Rchievement of the Conference. If I 
may use a metaphor, the outer fortificlltions loave been stormed nnd 
captured, or perpaps. to put it more oceurntely, they have been willingly 
sUrrendered, and it is onl~' a question of time when the innar ciefenc~ worktl 
will be given up entirely. The time has t,herefore arrived for subjecting 
the conclusions of the Round 'fable Cf.'nferenee to n dispflllsionate Rnd 
searching analysis. 

A great deal has been -made of the s&feguards and rei:lervutiuns. Un, 
fortunately, some of the critics of the Conference seem to think that the 
safeguards are the constitution it'lelf, instead 01 being merely temporary 
features. Amongst these safeguards those which have attracted the most 
criticism are naturally enough in the domain of finance, where India!} 
opinion has expresscd itself in no uncertain terms. Now, Sir, as one who 
recorded his dissent from these safeguards at the Round Table Conference, 
J shall be the last man to stand up ill defence of them in this House. 
Some of those safegual'ds are couched in language which is rathel' vague, 
and is in other cases a little too wide. I am not going to discuss thoBtl 
safeguards. All that I wish to say is that when the time comes for sub-
jecting them to Ii eareful analysis, Wt' will have tc see that thos~ powers 
which are reserved, to be exercised only in cast'-& of emergencies c.re 80 
defined that' they ca~t J>(I~siblJ operate io ordinary times, and canuoL 
to that exten,t fetter the io,dependence IUld powers of the Indian Finance 
IiItimber. I will only deal with one of those safeguards, that Which hB,H 
aroused Dlost criticism. and' which IM'S down thftt the Governor General"11 
assent will be required to any Bin '~hich has for its object' u.n alteration 
in the currency laws of the country, Now, Sir, jf this power is tc rEmain 
'\\ith the GoV'ernol' General onI,· until such time as the lJ.eserve Bank 
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comes into existenee, t,here is a general disposition to ~low that. But, 
considering carefully the language of .the lteport C!f the }telleral Structure 
Bub-Committee where those reservlltlOns appeAr, It does not seem to me 
that the power is cxp~e8Bly reserve~ to be in operatio~ only till the Reserve 
Bank comes into bemg. Now thIS and the questIOns of the budgetary 
arrangements which are again vaguely referred to, and of the internal 
and external 'loans, all these will have to be very carefully considered in 
the new Conferenoe that is going to be set up. I will only say this, that 
in matters of finance we are all bound k· recognize the fGrce of certain 
considerations--consideratit>ns like !that of the credit of India in the 
markets of the world, considerations if you like also of the susceptibilitieB 
of those from whom power is to be transferred. I have no doubt that, 
with the spir:t of accommodation which was 80 much in evidence at the 
!lound Table Conference and which I hope will al80 be in evidence tot Ute 
coming Conference m India, the financial saf&guards will be 80 watered 
down that while on the one hand they confer practical autonomy in 
financ:al and economic afiairs on the people of the country, they also 
reserve to the Governor General such powers :IS are eSl!ential, if in thE.' 
initinl Rtnges of the, new constitution the fabric is not to tumble tiown---
powers which should be exercised only in Cfl,se 01. grave. (-Dlergencies. 

There is just one other matter to :which I should like to make a refer-
ence, and that is with regard to what iii known as the discrimination 
clause, I want to dweU on this briefly. but very frankly. When the 
(llause first emerged from' the Federal Structure Sub-Committee, it W!18 
too categorical in terms and it seemed toO lay down without any qualifit"atilJIl 
or reservation that there was to be complete equality of treatment between 
the British and Indian commercial classe;; I thought it my duty at 
once to get up and point out to the Conference certain considerations 
which must weigh with the Conference before it could accept a claUSE" 
of this character, I Raid that whilA I was the last man in the world 
to suggest that there should be ~nyt.hillg but equality of treatment between 
Indians and Britishers as regards their commercial rights, this was subject 
to the paramount consideration that Indian interests ~rere to be first. J 
pointed out that where key industries were concerned, and wherecerlain 
essential national interests were involved. it might not be possible for 
the principle of str:ct equality of treatment to be conceded_ Upon that. 
Sir, there was a certain amount of discussion and we had to meet in variou8 
informal conferences with a view to evolve a. satisfactorv formula. That 
was done, and it is now embodied in t.he conclusions of the Conference.· 
Th~t. formulll, I wa~t. the House diR~inctly to understand, safeguarll! the 
J>o~I~lOn Of •• botl~ BrltJshers and IDdi~ns, ~t safeguards tbe position of 
Bntlshers In ~,}l's, ~bat ~o far 8S theIr ordmary, trading rights are con-
cerned, there III no Int~ntlOn on the part of anyone to discriminate ~ainst 
them, . So far fiB Indians are concerned, it assures to t~m that in res-
pect of. national industries, and where vital national intere3ts are involved, 
they Will be perfectly· entitled, not to make '.'dit>criminatioo"-I hate that 
word, :',discriminat-ion"-but to protect t-heir national interests, Thill 
cla~se IS clearly to be understood 8a safe~arding the pOl)it~n both of the 
Indian as well as the British community.. I am rItm"J that . on account 
of the .shortness of the time at my disposal, 1 cannot dwell ~pon this am 
ot·hilr lmp~ant mRttersmOl'e :fully. I €only want, to say that;, while we 
dG not clarn;), that we bave achieved miI'NIes--judging from seme of the 
spee~ af my H0800.r~' friend!! it would· seem as if tbey tb.oug~ Wt 
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were hungrily looking for compliments and bouqp.ets-we did what we 
conceived to be our duty; and from the opinions expressed during the 
last few days, it would appear as if we :lid not a.cquit ourselves too badly. 

Mr. lIuh&mmad Azhar .Ali (Lucknow and Fyzabad Divisions: Mu-
hammadan Rural): Sir, I am very much obliged to you for your giving 
me an opportunity to speak on this question. Sir, it is not easy for us 
now at this late hour'to try to cover t,he whole ground, but for us to El&y 
that the Round Table Conference was not a representative body, or that 
the delegates were not our delegates or things like those, is, I submit, 
an absolute waste of vour time and t,he time of the House. Now, Sir, 
what we have to consider at present is how is India going to advance 
m the future, how the country !I;: to develop. I think, Sir, ever since 
this truce has been declared, there are now three matters which stand 
out boldly before us and in the light of which we ought to study this 
question. The first is-as we find it in the words of the Prime Minister 
-"that equnlity with otber Dmninions will be the goal of India", and 
the second is, in the WOrdfl :>f Mahatma Gandhi as deolared today. 
"complete disciplined rule from wit-hin will be the goal of India"; ati.d 
the t;hird is-as has been declared by three great Mussnlman delegates 
from India, Mr. Jiunah, His Highness the Aga Khan, and Sir Muhammad 
Shafi-that it is very rlifficult to evolve any complete system of adminis-
tration 1m less the rights of the minorities are safely, properly and ade-
quately safeguarded. Now, Sir, it is in the light of these three problems 
that I say the Round Table Conference deliberations will have again to 
be gone through. 

Now, being pressed for time, I think it will be very difficult for me to 
P,'O m detail into all the deliberations of the Round Table Conference, 
but I would simply submit and say one word about the Indian States. 
Sir, I think, just as we find in the Hous~ objections expressed about t,he 
Indian States eaming so easily into the Federation, I think the Indian 
States similarly tnight also hurl such arguments in our faces and say. 
"We stand on a certain hasis which you British Indian people do not 
have"; and that we shall have to consider very seriously; we know it 
very well that Indians in Indian States have produ~d very great adminis-
trators, and that some of the Rulers themselves are V&ry great adminis-
trators, and that although their subjects may be called backward in 
certain respects, my idea is that they have achieved, on the whole, a great 
deal of education and are also men of thought and intelligence. At the 
same time I would say that the Indian States might help us in the task 
of the Indianization of an Indian Army. So, we have to ~tudy these 
que~tions in the future Round Table Conference. If I were to S'RY here 
that the whole thing which has been done ought to be declared a fiasco, 
or that it should have been done this way or that way, it would not be 
right now, my submission is that this is not the time for the House to 
<u'souss these questions in that: light. 

Now, Sir, I will say something on the subject of safeguards. Of 
course, we ,do not look upon the safeguards as the vital question of our 
future constitution. We know that safeguards will be put in where they 
are necessary and I stand here as a representative of my own province 
'\TId I say that safeguards, 80 far as the depressed classes are concerned. 
are very necessary. So far as other communities and the minon"ties. are 
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concerned thev Rre very necessary too. In the same manner it is 
my 'upre~e duty today to declare in this House that this second chamber, 
in the Provinces, I absolutely dislike, and I would be the first man to 
oppose it. Why is thil:! second chamber hurled at ~ur heads when ,,:e 
knew nothing of it so far? This s.econd cha~ber w!ll be an ~utocratlc 
chamber and what will be Its f';lnctIOl!? It WIll be sImpl:r puttlllg. a gag 
on our future constitution. Havmg thIS second chamber wIll be a dIlatory 
method of d~!\ling with t.he int~duction. of the Bills ~n~ la~R of the 
country. This second chamber wIll not In any "!lay,. as It IS saId .to do, 
represent the ~gricult.urists of t,he co~.mtry. lMy Id~a IS, and I say It very 
plainly. that thIS second cham?er wIll be a,wIl:YS In the way of the poor 
tenants of the oountry. It wIll be not only 10 the way of the agncul-
turists but it will also impede the pr()~ess of the industrialists pf the 
country. Sir, it may be said that these great magnates will have to find 
<rom£; place in the constit·ution of the country. They can come and 
fight as commoners and as ordinary men in t,he new constitution of India. 
Anything which divide!! them and which tries to throw any kind of dis-
crimination between any parties in India will not be in conformity with 
the principles of self-government and self-determination. With thoRe 
remm'ks, Sir, I conclude my speech. 

lfawab Sir Sahibzada Abdul Qatyum: Sir, I did not wish to take 
part in this debate as some of the speakers who were at the Round 
Table Conference had put the case so clearly before the House that it 
was not possible for a man like myself to elaborate it any further. As a 
matter of fact it was after my friend, Sir Cowasji Jehangir, had fully 
explained the whole poilition at the Round Table Conference that I had 
really given up the idea of taking part in the debate, but certain remarks 
passed by one of the speakenl t.his morning about the N. W. F. 
Province necessitates my saying a few words about it. 

Sir, the Conference was a body :lolJsisting of people who represented 
all tlbades of opinion in the country. The Viceroy, or whoever select.ed 
the delegates, liad -taken care to bring in every class of people that 
counted in the country. :F'rom the Liberals to the Nationalists and from 
the MahasulJbait.es to the Arya Samajists and from the various sections 
of the Hindus and Mussalmans, men were selected for the Conference and 
every organislition was represented there. Whether the delegat.es 
suc~ee~ed in achieving all that ~hey ~leaded for or whether they failed in 
achIeVIng all t.hat they wanted, IS a dIfferent matter. The question before 
us is whether every delegate claiming to repreE<Elnt a class had done his 
duty honestly and hlld put his claim fully lind clearlv before the Con-
ference or not. If any .)£ the critics in thi~ House can "refer to any state-
ment made by a delegate to show that he had not put in his full claim. 
we shall admit our fault, ?ut if t~ey are only referring to our failure, 
we cannot be held responSIble for It. In some cases, and especially in 
my own c~se, I ~ad. a cert~in mandate from my people, and whether my 
personal VIews comClde~ '!lth the mandate or not, ~ill I had to carry out 
that mandate; and I thlllK those who were present at t~ Conference will 
bear me out that I put the case of the North West FroLtier Province fully 
and clearly before the Conference. 

Sir, my a~tention was drawn to a speech made this morning in this 
House to whICh :reference Was made by my friend Dr. Suhrawardy. I 
am sorry I was not present when this speech was made; I believe it wafS 
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[Sn- Sahihzada Abdul Qaiyum.] 
made by a new comer, so I should like to take this opportunity"of in":' 
forming the lIonourable Member that the whole delegation from British 
India, or rather the whole vf India, were not of the opinion which he, 
r hear, expressed this morning with reference to the rights of the North 
West. Frontie.r "Province for constitutional advance. The case of the 
North West Frontier Province was not ~onsidered from the point of view 
of policy to which, I hear, he referred. It was plRced bef01"e the Oon-
ference RS a matter of right and was basf'd on the broad principles of 
fundamental political and civil rights, and that was the view which was 
taken bv the Conference of the case. 'l'he Honourable Member should 
remember that there 3/l"e Provinces where the Mussalmans are in the 
same position as the non-Mussalmans in the North West Frontier Province, 
80 the position of a minority cannot be any strong -argument against the 
intmduction of reforms in a Province. Our case was really based on our 
fitness, educationally, intellectually and socially for reforms as part and 
parcel of India. The claim was well scrutinised and I was glad to see 
that not a single dissentient voice rose from the side of the Indian 
delegates against our attaining the full measure of reforms and rights 
of citizenship which were being enjoyed by the rest of India. If certain 
dilferential featllres were introduced into the Sub-Oommittee's Report, 
those were to be of a temporary nature, and I am sure that they will all 
automatically disappear nfter a short-time. If it is doubted whether people 
with no· e.q>erience of reforms in the past will be able to fuIftlthose· 
responsibilities satisfactorily or not, I can only refer to the state of affairs 
in the hibal areas where the Pathans (Ire living side by side with the small 
minority i)f non-Muslims, who entirely depend on the attitude and treat-
ment of the overwhehning majority of these Pathans. Are the minoritIes 
not quite safe there? You will never be able to quote a single instance 
where non-Muslim!'. have been treated shabbily or badly by that over-
whelming majority. There may have been cases in the settled districts 
ot d.~pute8 and qU8lTeJs between Muslims and non-Muslims, but these 
cases are gem·rally amicably settled, unlike such disputes in other parts 
of India, where fo my knowledge no case can be quoted of such communal 
disputes being settled amicably. I can at lenst say this much tha.t we 
hope to be able to work out these reforms, better than Benares Katarpur, 
etc., where people were burnt alive. I assure the Honourable Member-I 
3m sorry I do not know him personally-that we shall never prove to be 
of the Katarpur calibre, but will be more docile and more reasonable and 
more just to our neighbouors as we . have been in the past, especially in 
the trans-border area, where the protection of life and property rests 
entirely with our people there. Sir, I do not wish to bring this question 
of communal troubles before this House because only recently i.e., last 
week, the N. W. F. P. received the united support, sympa.thy and good wiJI 
of all the elected members of this House, both Hindus and Muslims, over 
an adjournment motion on its behalf and that ought to be enough to 
satisfy the new comer that, after long experience and long long debates 
over the question of the introduction of reforms in the North West Frontier 
Province, the House was convinced that our people were as fit for remnns 

,as the people of any other part of India, perhaps fitter than certain 
parta of India. 

Dr .. ZlaUll'dbl Ahmad: On a point of order, Sir. Half the time has 
been taken away by the Members of the Round Table Conference either 
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in praising themselves or in defending their conduct. May I. ask the 
Honourable the Leader of the House to give one more day to dISCUSS such 
an important question as the Round Table Conference. 

lIr. President: I thought the Honourable Member was rising to a point 
of order. The Honourable Member must remember that Members of the 
Round Table Conference are Members of the Assembly (Hear, hear), and 
as Members of the Assembly they took part in the debate and were 
limited in point of time to the same extent as other Honoumble Members. 
There is no point of order. 

Dr. Ziauddin AJunad: I made a request to extend the time for debate 
by one day. 

lIr. PreBident: That is not a point of order. I sDould like to point 
out to Honourable Members that it is now five minutes. to five, and 1 
think the debate has gone on sufficiently long, but if Honourable Members 
wish to sit till a later hour I will raise no objection. I think however 
that the House looks tired and may like that I &bould put the motion to 
the vote. I should like to know definitely what the wishes of the House 
are. I will repeat that I am perfectly prepared to sit to a later hour if 
Honourable Members still wish to continue the debate. 

Sir Hari Singh Gaur: I think the motion is not to be put to the vote 
of the House. I think the L"tlader of the House has simply asked, 86 it 
was done in the case of the Public Accounts Committee, that the Parlia-
mentary papers be taken into consideration, and the proceedings, I sup-
pose, will now be sent to the proper qURrters for consideration. 

Kr. President: The procedure laid down in the Rules and Standina 
Orders is that if.a motion is placed before the House and is debated, on~ 
of two courses is open, namely, that the motion is either withdrawn or 
put to the vote. 

The Honourable Sir George Rainy: There is a third alternative open 
to the Chair. The Chair can adjourn the House before the question is 
put. 

Diwan Bah~ur A. Ramaswami Kudaliar: On the other question that 
has ~een raised .regarding sitting till a later hour, I know that there is a 
yery mtense desll'e on the p~rt ?f s~me Honourable Members to take part 
~n t,he debate. If we can SIt tIll SIX o'clock, I think, it would be doing 
JustICe to those Members. (Hear, hear.) 

Kr. President: I should like to know what is the genr:l'al sense of the 
House. Individua~s may desire to sit till six o'clock. I, for one, will bow 
to any general deSIre that may be expressed in the House. 

Some Honourable Kembers: Six o'clock. 

Some Honourable Kembers: Half Past Five. 

Kr. PreSident: What is your wish? I find it difficult to aecertain. 
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SOme Bonourable Members: Six 0 ·clock. 

Dilran Bahadur '1'. BaDpcbariar: lOu. cnn fll:'k those who desire t,o 
speak to stand in their places. If tlwre are Ii large number of Members, 
I think we may agree to sit longer. 

SIr Karl SiDp Gour: I think the best thing would be to sit till half 
past five and see whether the number of speakers is not exhausted. 

Kr. President: In that case, we can only have three more speakers. 

Sir Bali Singh Gaur: I think so. 

JIr. President: The number is much larger. 

JIr. Mubammad Yamin Khan: We can continue WI half pa.st five. 

Kr. Pnaldellt: I:find that the House is divided on the point. I will 
BOt therefore sit later than the usual hour, that is five o'clook. The House 
will now adjourn.. 

. The Assembly then adjourned WI Eleven of the Clock on Monday, th,. 
9th March, 1931.' . 
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